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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
APPEAL NO. 112 OF 2018

BETWEEN:

University of Delhi ...Appellant
Versus

Ministry of Environment Forest

& Climate Change &Ors. ...Respondents

WRITTEN SUBMISSION/OBJECTIONS ON BEHALF OF THE
APPELLANT IN PURSUANCE TO THE REPORT DATED
10.12.2020 OF THE COMMITTEE CONSTITUTED UNDER THE
ORDER DATED 10.02.2020 OF THE HON’BLE TRIBUNALAND
THE SHORT AFFIDAVIT OF M/S YOUNG BUILDERS
(RESPONDENT NO. 4) DATED 08.01.2021 ALONGWITH
SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

The instant appeal has been filed against the impugned Environmental
Clearance (EC) dated 23.03.2018 given by the State Environmental
Impact Assessment Authority (SEIAA) to the Respondent No. 4 for the
construction of S+G+37 storied building in the North Campus Area of
the Delhi University as an expansion project after its first EC expired in
2012.

The said EC has been suspended by this Hon’ble Tribunal under its
detailed order dated 10.02.2020 finding the project to be prima facie not
viable. Under the said order the Hon’ble Tribunal constituted
aCommittee to ascertain the viability of the project having regards to the
existing environmental status and realistic impact of the project on the

recipient environment, including in terms of the ambient air quality.

Accordingly, a report has been furnished by the said Committee titled
“Rapid Indicative Environment Assessment Report” dated 10.12.2020.
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Further, a Short Affidavit has also been filed by Respondent No. 4 (M/s
Young Builders) on 08.01.2021. However, the Appellant hasvarious
objectionsagainst the said Report, and also against the Short affidavit
filed by the Respondent No. 4. The Appellant hasfoundvarious
anomalies, discrepancies, and inconsistencies in the report. The specific
points of objectionsto the said Committee Report of the Appellantare

submitted herein below:

. Objections against the Report dated 10.12.2021 filed by the
Committee constituted under order dated 10.02.2020 of this Hon’ble

Tribunal:

1. Composition of Committee- Presence of Member who was
party to granting of Impugned Prior Environmental Clearance
Is improper and is violative of the principle “nemo judex in
causa sua’:

It is submitted that the composition of the Committeeis improper
as the representative from the School of Planning and Architecture,
New Delhi, Ms. Meenakshi Dhote, was also a member of the State
Expert Appraisal Committee (SEAC) Delhi who had earlier
examined the proposal of Respondent No. 4 (M/s Young Builders)
for the grant of EC and recommended the project (See Annexure 5
Page 67 of the Representation dated 07.07.2020 of the
Appellant sent to the Committee— Annexure B herein). The said
fact is evident from the 96" Minutes of the Meeting dated
21.03.2018 (held on 13.03.2018 & 17.03.2018) of SEAC wherein
the said Project was recommended by SEAC and wherein the name
of Ms. Meenakshi Dhote is mentioned under the list of Members of
the meeting. The relevant pages of 96" Minutes of the Meeting of
SEAC dated 21.03.2018 is annexed herewith as ANNEXURE
A.Accordingly, EC was granted to the Respondent No. 4 by
SEIAA based on the recommendation of SEAC on 23.03.2018,
which is impugned under the present appeal. Therefore, on the
principle that no man can be a judge in his own cause, the well

know judicial principle of nemo judex in causa sua, the Appellant
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objects to the composition of the Committee and the consequent
Report presented by the Committee. There is a reasonable
apprehension of bias or possible undue influence that the
Committee may have haddue to a previous view taken by one of
the members and therefore rendering the process as not totally
independent qua the impugned EC granted to Respondent No. 4. It
IS pertinent to mention that the said objection was raised before the
Committee on various occasion and stages of the preparation of the
report, however, the stand of the Appellant was not considered
seriously at any stage by the Committeeandwho decided to
continue with the present composition without providing any
cogent reasons to the Appellant. It is pertinent to mention that as
per the minutes of the meeting of the Committee dated 08.07.2020,
the objection raised by the Appellant was acknowledged and it was
opined that the member may continue, however, it was also
recorded that the CPCB may seek opinion from its legal
department on the said issue (See Page 94 of the Report).
However, no further action in this regard is recorded in minutes of
the subsequent meetings of the Committee and was therefore

ignored.

Meeting not conducted in a transparent manner:

It is also submitted that meeting itself was not conducted in a
transparent manner as the representatives of the Appellant were
kept out of the meeting on 08.07.2020 when the presentation of
other parties (viz. M/s Young Builders and DMRC) were being

taken. They were forcefully logged out electronically.

Appellant was not informed of the field visit of the site made by
the Committee:

It is submitted that the Appellant was not informed of the field visit
made by the Committee on 17.08.2020 of the site in question for
the appraisal of the projectandwas therefore conducted without the
participation of the Appellant. On the contrary, the members of

Respondent No. 4 (M/s Young Builders) were present on site
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during the field visit as can be seen in the photographs presented in
the report (See Page 7-8 of the Report dated 10.12.2020).Further,
Ms. Meenakshi Dhote was also present during the site visit, whose
very appointment to the Committee has been challenged by the

University. (Page 4-5 of the Report).

Credentials of the Site Visit team of the Committee is
guestionable:

That out of the nine members of the Independent Committee, only
four were Delhi based members who were present on the project
site visit. Their field expertisehas to be seen totest the competence
of the expert members in context to the points raised by the
Appellant under the Written Submission filed on 13.02.2020 and
representation filed before the Committee on 07.07.2020. In short,
credentials of the four members who visited the project site with
regards to their expertise towards air, ground water, traffic

analysis, etc. has not been provided and is unknown.

Non-compliance of the order dated 10.06.2020 of Hon’ble
Supreme Court:

The Hon’ble Supreme Court vide its order dated 10.06.2020
passed in CA 2485/2020 filed by Respondent No. 4 against the
order dated 10.02.2020had directed that “the Committee shall also
afford a further opportunity of hearing to the appellant, University
of Delhi and Delhi Metro Rail Corporation beforeit submits its
final report before the Tribunal”.The said order clearly required
the Committee to grant further opportunity to the Appellant before
filing the final report. The use of the word “final report” signifies
that opportunity was supposed to be given while finalizing the
Draft report and therefore the Draft report should have been
availed to the Appellant. However, the Appellant was not provided
the same. The Appellant was lastlycalled for a meeting held on
08.10.2020 and onlyafter the same, the Draft Report was prepared
on 01.12.2020 and was circulated among the members only (Page

4 of the Report). Therefore, there has been a contravention of
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order of Hon’ble Supreme Court in this regard without any proper

reason.

Assessment done contrary to decision taken in the meeting held
on 05.08.2020:

As per the Minutes of the Meeting held on 05.08.2020, the
Committee decided that the area of 5 km radius from the project
site would be considered for examining the available data on
various environmental parameters, such as Air quality, water
quality, Ground water levels, waste management plan during
construction stage and post construction stage. However, the
Report has actually considered an areaof 2 km by 2 km grid having
the project site as the centre. This means an area which has been
considered is around 1 km radius having the project site as the
centre. Therefore, the difference between the impact zone decided
to be considered under the said meeting and the impact
zoneactually considered is huge without any logical explanation.It
maytherefore be concluded that the study conducted cannot
provide any correct estimations of actual impactswhich the project
poses towards its surroundings. (SeePage 14 r/w Page 99 of the
Report)

Impact on population density is more significant than what is
reported:

The Report states that the project will cause increment of 14% in
the existing population density in the ward, which is statistically
significant and likely to result in alteration in present conditions.
That even though the report is clear on the impact the project poses
on the population density, however, no further actions have been
suggested that may be taken in pursuance to the said increase in
density. Further, the population density increase has been
calculated only for Timarpur ward and no other wards which are
falling into the 2 km x 2 km grid have been considered. It has
already been pointed out above that the zone of impact considered
by the Committee is highly reduced than what was initially decided
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by the Committee and what is being generally followed under EIA
procedure in case of projects of this nature. Further reduction of
the area for evaluating the population density is uncalled for. It is
pertinent to mention that otherwards which are majorly falling
under the 2 km x 2 km grid are GTB Nagar and Majnu Ka Tila and
the population density of these have been ignored for calculation of
population density impact of the project which are less than 1km
away from the project site. The population density of GTB Nagar
IS more than 3 times than that of Timarpur ward and therefore
consideration of the same would further increase the population
density from the already high increase presented under the report.
This shows that the project could have even more severe
environmental impact than what is shown under the report. The
report does not represent the existing population density of the
impact zone and therefore the percentage increase of 14% does not
show the whole and true picture of the impact of the project in this
regard (Page 17 of the Report).

Further, the report only refers to areas such as Timarpur, Model
Town, Mukherjee Nagar which are across Mall Road, on the other
side of the project site or is away from the project site. But there is
no mention of a moving population of the University which has
students, teachers and staff as residents too. This University is
bordering with the project site and situated on the very side of the
project site. Still, the Report refers to the population density of
only areas on the opposite side of the project site. The University
population as well as the neighbouring colonies population (who
use the Chhatra Marg, Cavalary Road and Narang road) increases
every year. The report failed to consider this aspect (present as
well as future). Thus, it failed in complying with the NGT order
dated 26.10.2018, in O.A. No. 568/2016, Ajay Khera Vs.

Container Corporation of India Limited &Ors.

18. “Accordingly, we consider it necessary to direct
assessment of carrying capacity for the NCT Delhi as

well as other major cities particularly 102 ““non-
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attainment cities within reasonable time preferably in
one year. Such study can be in phases depending on
priority areas having pollution hot spots. Such
assessment must specifically study capacity in terms of
number of vehicles, extent of population, extent of
different nature of activities — institutional, industrial,

commercial etc”.

Assumptions made for calculating vehicular pollution has no
basis:

The evaluation of the Committeewith regard to the addition to air
pollution due to vehicular increase has been based on certain
assumptions of road length, cars owned per household, length of
road used by each car per day, number of cars used daily, number
of days car used by each house in a year and no involvement of
diesel vehicles. However, no foundation/basis of these assumptions
have been explained and are therefore vague. Thus, for example
while the total road length considered within the grid is 34 kms the
consideration of each cars travel is 1/4th of the total road length
thatis 8.5 km. Similarly, while no. of cars owned by occupants is
410 x 2 the usage has been considered as 1.5 cars. Similarly, the
no. of cars on the road is 615 on a daily basis the usage per year
has been considered as 235 days. Similarly, it is assumed that all
cars are BSIV Petrol or CNG. Nowhere in the report these
assumptions have been validated by any guidelines of CPCB or
any other statutory notification or Office Memorandum thereby
rendering all such assumptions as arbitrary and biased. Therefore,
this results in making the conclusion drawn also vague and

incorrect. (Page 19-20 of the Report).

Vehicles plying are considered to be petrol or CNG and not
diesel for evaluating vehicular pollution without any basis:

As pointed out above, the report assumes that the total number of
615 cars which will be used by the occupants will be petrol or

CNG, however no reason is provided as to why such cars is not
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considered to be diesel cars which causes more Particulate Matter
(PM) emission. Further, it is stated in the report that these cars
(Petrol and CNG only) being BSIV do not generate PM and
therefore no study/figure of PM emission level is providedunder
the report. It is pertinent to note that PM emission in Diesel
vehiclesishigh, and the proposed project is for high income group
and therefore there will a significant number of SUVs and other
vehicles of high CC which will be owned by the residents and such
segment of vehicles are mostly available in diesel
engine.Therefore, an assumption that no diesel cars will be used in
the project is an erroneous, for which no genuine explanation has
been provided. These diesel cars will directly affect the PM levels
which are reported to be exceedingly beyond the permissible limit
under the report itself, as explained in the point below.(Page 20-21
of the Report).

Inference with regards to Air Pollution is fictitious:

The inference with regards to Air Pollution provided in the report
Is that the 615 cars involved in the project is the likely source of air
pollution, however as these vehicles are assumed to the BSIV
complaint and only running in petrol and CNG therefore applicable
emission limits for CO, HC and NOx were used to estimate
additional pollution load and no consideration for PM level has
been given (See page 21 of the report). The said inference is
highly fictitious wherein the air pollution impact of the entire
project has been reduced by elimination to the scope of vehicular
pollution and that too has been watered down through
unreasonably assumption that no such vehicles will run in Diesel
engine and that no PM emission is made by these Petrol and CNG

vehicles.

Ambient PM Level of the area is already alarming:

It is pertinent to mention that the measures of average PM,s
submitted in the report for the year 2019 is 108 ug/m3 and for the
year 2018 is 109 pg/m3 against the standard of 40 pg/m3 and for
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PMyoit is submitted to be 224 pg/m3 for the year 2019 and 242
ng/m3 for the year 2018 against the standard of 60 pg/ma3.
Therefore, the PM levels are already crossing the required
standards. This itself shows that any addition to the PM level due
to the operation of the project will not be viable for the area in
question. Further given the fact that no study of increase in PM
level is provided in the report therefore the conclusion drawn
towards impact on air pollution cannot be relied upon. (Page 20 of
the Report)

Traffic analysis based on wrong data:

The traffic study was done on 12.10.2020. However, owing to the
COVID-19 pandemic, the University was closed and hence the
major source of traffic in the area was completely absent. Thus, the
volume of traffic could not have been realisticallyevaluated (Page
27-28 of the Report). The material given by the University was
also not compared/considered which includes the report of Prof.
Geetam Tiwari, IIT Delhi (Page 154-158 of 1A 67 of 2020 of the
Appellant as well as Annexure 18 Page 314-317 of the
representation dated 07.07.2020 of Appellant sent to the
Committee — Annexure B herein) under which it has been
concluded that the roads surrounding the project are already
running to its capacity and an addition to it by the project in

question will be unsustainable.

Width of the roads not considered:

For the Traffic congestion analysis provided under the report, the
width of the roads in question has not been taken into
consideration for evaluating the volume or capacity of the road
which can be seen from the chart provided under the report which
has been copied below (Page 28 of the Report). This has been one
of the main contentions of the Appellant that the Cavalry Lane and
Chhatra Marg are two main arteries of the University of Delhi and
both roads are very narrow in width of 8.5m and 10.80m

respectively [This has been referred on page 24 of the Appeal at
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Para 3.11(I1)(b)(iv) as well as page8, para 11 of the
Representation dated 07.07.2020 of Appellant sent to the
Committee — Annexure B herein]. Therefore, the same does not
have sufficient capacity and is already being utilized to its full
capacity. Further increase of pressure due to the project would
severely congest the roads in the area. Therefore, non-
consideration of the abovesaid facts while evaluating the impact on
traffic congestion that would result due to the project, doesnot
represent the real situation in the said area(Page 27-29 of the
Report). The same is evident by the fact that the capacity of road
per hour for Chattra Marg is shown to be less than capacity of
Cavalry road whereas the width and length and usage of Cavalry
road is lesser than Chattra Marg (See Page 28 of the Report). It is
not clear that as to how Chhatra Marg being practically more in
width, length and usage than Cavalary road, has lesser road
capacity per hour then Cavalry road. Please see the circles marked

in the table (below) provided in report.

Road Section Lengt Time of | Travel | Speed, | Car | LCV | HCV | §*- S- S- | S_avg Capacity of Volume (V) V/C | Increased | Project
hof Day (for Time v Car | LCV | HCV road(C)(vehicles | (vehicles/Hour) Volume ed VIC
road travel (min) | (km/hr) /hour) after

section | time data) Using formula, addition
(km) Using formula, | ¥(No. of vehicle of 615
_ _ 1000 X X PCU)/ no. of cars (V)
Data retrieved from google CPCB traffic count Center to center spacing of Speed/S_avg) lanes X time
map survey vehicles (m) \ duration
Chatra Marg (2) 1.1 10am 3 22 1530 557 6 79 8.9 104 9.07 2426 \ 066 0.27 819 034
1.1 1:30pm 3 22 611 237 1 79 89 104 | 9.07 2426 ‘ 544 0.22 852 035
1.1 Tpm 3 22 1442 660 0 79 8.9 104 9.07 2420 ’ 691 0.28 844 035
Vishwavidyalaya | 1.2 10am 3 24 4256 | 2546 | 246 83 93 108 | 9.47 2535 1681 0.66 1784 0.70
;;‘V"idh“”sab"“ 12 | 130pm ) 18 | 1831 | o1t | 117 | 70 | 81 | 96 | 827 2177 1335 061 | 1540 071
0al
3) 1.2 Tpm 45 16 3926 | 1521 148 6.7 7.7 92 7.87 2034 1235 0.61 1338 0.66
Vidhansabha to 1.2 10am 6 12 4204 | 1178 243 59 6.9 84 7.07 1698 1215 0.72 1317 0.78
“:')"h"““'dlfal‘“‘>"‘ 12 T30pm | 45 16 | 1772 | 822 | 108 | 67 | 77 | 92 | 787 2034 1247 061 | 1452 071
(3
? 1.2 Tpm 5 14.4 4559 | 2557 263 638 | 738 888 7.55 1908 1744 091 1846 097
GC Narang Road 0.75 10am 2 225 888 670 3 8 9 105 9.17 2455 559 0.23 713 029
@ 0.75 1:30pm 3 15 571 380 0 6.5 75 9 7.67 1957 666 0.34 973 0.50
7 5 5 : 2 3
_0.75 Tpm 3 15 856 660 0 6.5 75 9 7.67 1957 544 0.28 698 036
Cavalary Road 0.7% 10am 2 225 236 93 0 8 9 105 | 9.17 2455 106 0.04 259 0.11
@ 0.75 1:30pm 2 225 60 31 0 8 9 105 | 9.17 2455 61 0.02 369 0.15
0.75 7pm 2 225 188 157 0 8 9 105 | 917 | 2455 126 0.05 279 0.11
*Centre to centr™™Pace between vehicles
Page 29 / 203 — Q4

14.

No suggestions on Solid Waste Management including C&D
waste as well as Hazardous Waste Management:

The report notes that during construction phase, C&D waste is
likely to be generated and no plan for the same has been submitted.
Further, the report notes that hazardous waste would also be

generated. However, no suggestions have been made in the report
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on this aspect and therefore the same bears no consequence. (Page
24-25 of the Report).

15.  Incomplete noise impact analysis:

- The report incorrectly notes that the project site is not in a
silence zone. The report states that the nearest hospital
which is the Patel Chest Hospital is 600m. However, the
Committee has failed to consider that the Campus of
University of Delhi is adjacent to the project site and is
within 100m.That as per the notification of GNCTD dated
03.04.2008, areas falling within 100m of any educational
institute would also be considered as Silence Zone.
Therefore, the said area would constitute a silence
zone.Further, the report itself acknowledges that the School
of Open Learning and Meghdoot Hostel for Women are
nearby buildings but does not compute the distances from
them for the purposes of silence zone.The Hostelsare also a
part of educational institute as resident students’ study in the
library and study room attached in the hostel. Further, the
report does not mention about the Delhi School of Social
Works, its hostels and faculty residences across the project
site on the Cavalry Lane. The Report does not mention about
the biggest women Hostel of Delhi University, PG Women’s
Hostel though it shares the boundary with Meghdoot Hostel
and is next to Meghdoot Hostel on the Chhatra Marg. There
iIs no reference to Faculty of Education or the Miranda
House Hostel on the Chhatra Marg in the immediate vicinity
of the project site. The Report has selectively included or
excluded areas which raises doubt on the very sanctity of the
assessment carried out by the Committee. Further, the report
has also not considered the play school in Education
Department, Railway Claims Tribunal at 13/15, Mall Road.

- Further, the readings of the noise decibels provided under
the report is of an area which is submitted to be a

commercial area thus the standards have been taken to be 65
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dB(A) daytime and 55 dB(A) night-time. Therefore, a
conclusion has been drawn that the noise impact is
miniscule. In contrary the site of the project is a silence zone
thus having noise pollution standards of 50 dB during day
and 40 dB during night and by this standard the readings
submitted for the years 2018 and 2019 (viz. 61 dB(A)
daytime and 59 dB(A) night-time for the year 2018 & 62
dB(A) daytime and 58 dB(A) night time for the year 2019) is
exceeding and are violative of the standards. Further, no
analysis is done for noise levels during construction phase.
Further the ambient noise level has been evaluated taking
into consideration only one monitoring station in Civil Lines
and no disclosure has been done of the distance of the said
stations from the project site. Therefore, the limited data
used for evaluating the noise level of the entire area is not
sufficient to draw any conclusion in this regard and the
figures provide are therefore itself not reliable. (Page 25-26
of the Report).

Location of the project viz-a-viz its surroundings have not been
considered properly:

The report has no mention on the proximity of the project to
Delhi University and Viceroy Building (heritage site), the
Delhi School of Social Works, its hostels and faculty
residences across the project site on the Cavalry Lane. The
Report does not mention about the biggest women Hostel of
Delhi University, PG Women’s Hostel, Faculty of Education or
the Miranda House Hostel, the play school in Education Deptt.,
Railway Claims Tribunal at 13/15, Mall Road. Thus,it can be
seen that no description of the project in terms of location and

surroundings on environmental sustainability is studied.
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No findings provided on the adverse effects of DG sets being
used:

The report recommends using of DG sets but has not reported

on the environmental effects of DG sets. Regarding the use of

DG sets, it may be noted that the NGT in judgement dated
24.08.2017 Bharti Infratel Ltd. & Ors. vs. State of M.P. &Ors.,

OA 83, 77 (Thc) Of 2012 has held:

*“26. From the above dictums of the Supreme Court and
this Tribunal, it is clear that the Entries which have
used expressions of wide connotations may receive a
liberal construction. The term ‘other applications'
appearing in Entry 5 is obviously to include what is not
specifically stated but is an ‘industrial operation' or
'process'. The term ‘Industries’ have different nuances.
It would refer to the process of manufacture,
production, and allied activities. It may also be used in
the context of a service like hotel, tourism and
organized activity to earn profits. In light of these
principles, if we examine the present case, it is evident
that the DG Set is an integral part of a process to
provide cellular services to the people at large. It is
strictly speaking not a standlone plant but is part of the
entire process as it is a source of uninterrupted and
continuous energy to the tower to ensure that there is
no disruption of signals. The DG Sets operate on oil
and after use of the same, it generates used/waste oil.
The waste oil squarely falls within the definition afore-
stated and it is a hazardous waste in terms of the
above-stated Rules of 2008.”

Change in layout and modification on basement and parking
suggested due to impact on groundwater discharge zone -
Consequential impact of suggestions not studied and moreover

fresh EC would be required:
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The report has suggested that the project should be modified to
have one stilt parking and one underground basement and that a
double basement should not be constructed, as it would impact the
ground water discharge zone. However, the consequential impact
of the suggestions has not been considered. As per the proponent,
186 cars would be parked in the second basement. If the second
basement is not constructed, the project becomes unviable, as there
Is no sufficient parking space. More importantly any change in
layout such as suggested above would amount to a substantial
modification of the project and would therefore have to be freshly
assessed for Environmental Clearance.

Furthermore, there would be a consequential impact on the
structural safety. However, the Committee has accorded its consent
on structural safety based on the current layout and not on the
revised layout. (Page 23 r/w 29 of the Report).

Significantly, Respondent No. 4 (M/s Young Builders) admits that
the project would be unviable in case of single basement. In Paras
'd’, 'e', 'f" at Page 1600 of the short affidavit dated 08.01.2021 filed
by Respondent No .4 it is admitted that in case there is a single
basement, the parking would be insufficient and major design
changes, fire safety changes, green area changes etc. would have to
be undertaken. The STP, DG Set etc. equipment will also have to
be relocated. Thus, even if the Committee report is accepted, even
then the project is unviable in its current layout, size and form and

fresh environment clearance would be necessary.

19.Analysis of seismic stability has various shortcomings and

irregularities:

The report has correctly noted that the project is high hazard zone
having worst category of “very high” risk of earthquake. However,
still the Committee did not conduct any analysis of its own, and
instead relied on certificates/reports given by the proponent. The
given approach is not reasonable due to the fact that the present
Committee of experts was constituted to apply its own mind on the

viability of the project, and in the present point, viability with
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regards to its seismicity was required to be evaluated
independently. However, a complete reliance on the certificates
and reports already issued to the project for concluding its viability
in this regard shows that no serious examination on this aspect has
been done by the Committee which has simply verified the
certificates/report already provided to the Project Proponent.
Further, none of the certificates referred in the report are from any
reputed scientific authorities. They are instead from private bodies
engaged by Respondent No. 4:

The Structural Safety Certificate given by a private consultant only
certifies that structural design shall be designed for safety
requirements/based on National Building Code. No actual designs
are shared (Page 107 of Report).

Similarly, STR Certificate dated 10.01.2018 is that of a private
consultant and only states that BIS Codes shall be followed, the
design shall be approved by IIT and that the soil investigations
shall be adhered to. Once again, there is no analysis on the viability
of the construction. (Page 169 of Report).

Likewise, the Report given by VS Raju Consultants is by a private
consultant engaged by the Project Proponent. In any event, the said
report is dated 17.04.2018 and thus was never considered by the
SEAC/SEIAA (Page 112 of Report). The impugned EC was
granted on 23.03.2018.

Thus, no statutory authority has afforded its approval to the
structural safety of the proposed construction.

Further, the report of Prof Raju -Consultants, relied upon by the
Committee claims that the initial soil report by M/s Rao
Engineering Enterprises reports inappropriate shear strength
parameters. This shows that the report of M/s Rao Engineering
Enterprises could not be relied upon. Significantly, the 'Structural
Safety Certificate' dated 04.07.2017 which is also relied upon by
the Committee for approving the seismic safety of the project has
itself relied on the soil investigation report of M/s Rao Engineering
dated 27.05.2009 which is not reliable as per the observation made

above. This also poses a doubt on the reliability of the Certificate
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dated 04.07.2017 and further on the conclusion of the Committee
towards the seismic stability of the project (Page 114 r/w 107, of
Report). It is pertinent to mention that no soil investigation report
dated 27.05.2009 of M/s Rao Engineering was brought on record
by the Respondent No. 4 before this Hon’ble Tribunal or before
Hon’ble Supreme Court. Instead, Soil investigation Reports of
2011 and 2018 has been brought on record. In the written
submission filed on 13.02.2020 by the Appellant, it has been raised
that neither the 2011 report or 2018 report can be relied upon due
to various discrepancies mentioned therein. In this regard it was
submitted that Soil investigation report of 2011 is based on data
which is old and the same has changed. Therefore, reliance of an
even earlier Soil Investigation Report by the Committee shows a
grave error on their part.

Significantly, in Para 13 at Page 1606, of the Short Affidavit
dated 08.01.2021 filed Respondent No. 4 admits that a single
basement would impinge on the structural safety of the
Project.

Further, the report of Dr. KS Rao of IIT, Delhi dated 23.01.2020
has not been considered (Page 159 of IA 67/2020 of the
Appellant, this has been referred on page381, Annexure 33 of
the Representation dated 07.07.2020 of Appellant sent to the
Committee — Annexure B herein) and no opinion on the same
has been provided by the Committee (Page 29 of the Report). The
said report opines that intense infrastructure development in the
area around Delhi University should be avoided as the said area is
highly susceptible to subsidence and liquefaction during a medium

to major earthquake.

No clarity towards Ground Water Usage:

The Committeein the reportstates that no groundwater will be used
during construction phase (See inference at Page 23 of the
report).. At the same time the Committee recommends that NOC
shall be taken from Delhi Government before dewatering (See

Page 32 of the Report). It is pertinent to mention that dewatering
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can be done of groundwater only and therefore the same would
constitute its alteration for which permission of CGWA will also
be required. Nonetheless the same will affect the Ground Water
availability of the area which is already under semi-critical
condition.
Further, in Para 'd'" at Page 1604 of the Short Affidavit dated
08.01.2021 of Respondent No. 4, it is stated that Respondent No. 4
will give an undertaking that it will not extract any groundwater
for construction activities. However, in its application to the
District Advisory Committee on Groundwater, Respondent No. 4
states - "To do the excavation till the required depth of 12.45 meter
dewatering is required to lower down the existing subsoil water
level. We will be using the extracted water for construction
purpose as per need." (Page 1920 of Short Affidavit of
Respondent No. 4). Thus, there is manifest intention to use
groundwater for construction purposes. Further, even under the
Foundation Report of Prof Raju Consultants, relied upon by the
Committee for verifying the seismicity of the project (See page 29
of the Report) shows that Groundwater will be impacted. The
relevant extract is reiterated herein below:

“The current GWT level is reported at depths ranging

from 8.45 m to 10.2 m below EGL. With assumed raft

thickness of 2 m, the founding level will be at 12.05 m

below EGL. This means that the founding level will be

1.85 m to 3.6 m below water table level.

It is extremely important to lower the water table 1 m

below the founding level in advance i.e., before the

excavation is done 1.e., 13.05 m below EGL and

maintained till enough downward load is mobilized to
counteract the uplift pressure”.
(Page 128 of the Report)

The Above extract show that the construction of foundation will
requires lowering the water table and therefore there will be a

significant impact on Groundwater.
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Further, the report states that no Groundwater will be used during
occupancy phase also (See inference at Page 23 of the report).
However, there is no basis under which the said conclusion has
been drawn. Under table 8, entry 2 of Form IA for grant of EC, it is
submitted that “no significant impact on ground water quantity is
envisaged”.(See Page 816 of the Relevant Documents submitted
by DPCC dated 26.11.2018 as well as Page 196-197 of the
representation dated 07.07.2020 of Appellant sent to the
Committee — Annexure B herein). This indicates that the project

will use the groundwater.

Colourable violation of Precautionary Principle:

The Report Recommends as follows:

“It is understood that the project area is part of ground water
discharge zone. The construction of double basement may
disturb/obstruct natural flow line of ground water. Therefore,
the project may be modified with one underground basement
and one stilt parking.” (at page 23)” It is a colourable
violation of Precautionary Principle by the authorities. The
conclusion of the Committee cited with regards to project area
being part of groundwater discharge zone above and its
inference thereafter for construction of only single basement

are contradictory in character.

No analysis of impact on the Ridge:

The report only notes that the Northern Ridge is 500m from the
project site and does not provide any  further
recommendation/suggestions in this regard. It also fails to consider
the University’s contentions regarding the impact on the Ridge and
the requirement of the consent of the Ridge Management Board
(Page 30 of the Report).
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No analysis on critically polluted areas:
Similarly, the report merely notes the distance from critically
polluted areas but does not consider the impact of the same of the

project (Page 30 of the Report).

Contrary information submitted with regards to Najafgarh
Drain:

The Report states that Najafgarh Drain is 37 km from the site at
page 30, whereas at page 23 it is submitted that the Najafgarh
Drain is at a distance of 500m. Such contrary statements make the

report unreliable.

Incorrectly notes distance with interstate border: The
Committee wrongly notes that the nearest interstate boundary is
14.9km away i.e.: New Friends Colony (Page 30 of Report). The
aerial distance from the Loni Border with UP is about 6.5km.

Kindly see the Google Map image below:
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Factual Inaccuracies:

The report incorrectly records that the University of Delhi
appealed before the Hon’ble Supreme Court contending that the
constitution of the fresh independent Committee was not justified
(Page 2 of the Report).
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No consideration of the detailed written representation of
Appellant sent to the Committee:
The Project proponent had sent a detailed representation dated
07.07.2020 to the Committee under which various points has been
submitted showing irregularities of the project in question viz-a-viz
its environmental impact. The said representation dated 07.07.2020
Is annexed herewith as ANNEXUREB. Most of these points are
already on record under the written submissions filed by the
Appellant on 13.02.2020. However, even though the Committee
under its report dated 10.12.2020 has noted few of the submissions
made by the Appellant and has stated that the same was examined
however no specific finding towards the same has been expressed
in any part of the report (see page 9-10 of the Report). The same
shows that on the submissions of the Appellant there was no
application of mind and therefore the concerns raised by the
Appellant cannot be deemed to be considered by the Committee
before concluding the project to be viable. That the Committee
ought to have provided its inputs towards each of the contention
raised by the Appellant under the said Representation which has
not been done. The points raised by the Appellant under the
representation sent to the Committee are briefly explained herein
below:

a) Objection towards the composition of the Committee
comprising of Ms. Meenakshi Dhote on the grounds that she
was already a member of the decision-making process of the
impugned EC (See Annexure A herein).

b) Affidavit of Ministry of Defence dated 01.02.2019 filed before
this Hon’ble Tribunal(Relevant Page 1084 of the Affidavit
dated01.02.2019 of Ministry of Defence as well as Page 86
of Annexure 8 of the Representation dated 07.07.2020 of
Appellant sent to the Committee - Annexure B
herein)shows that the land where the project is proposed was
illegally transferred by NCT Delhi to M/s Young Builders after
changing the land use arbitrarily from ‘Public and Semi-

Public’ purpose to ‘Residential” purpose.
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Letter dated 25.10.1943 of Joint Secretary states that no
unseemly buildings shall be erected in the neighbourhood of
Delhi University and that regulatory bodies should consult
University of Delhi before building plans are approved (See
Page 152 of IA 67/2020 of the Appellantas well as Annexure
9 Page 149-150 of the Representation dated 07.07.2020 of
Appellant sent to the Committee — Annexure B herein).
Master Plan of Delhi 2021 under Clause 11.3 imposes
restriction on tall buildings in North Delhi Campus area and
Zonal Development Plan for Zone C under Clause 1.4.4
mandating preservation and the character and heritage of the
campus. (See Page 36 of Appeal as well as Annexure 10
Page 151-155F of the Representation dated 07.07.2020 of
Appellant sent to the Committee — Annexure B herein).
Report dated 27.04.2010 of a Committee constituted by Lt.
Governor of Delhi states that any intervention at the doorstep
of Delhi University constructing high rise building of 8 stories
or so will amount to grave intervention on ambience of the
University and will add to traffic load of two lanes which will
further affect the ambience of the campus (Annexure 11 Page
156-157 of the Representation dated 07.07.2020 of
Appellant sent to the Committee — Annexure B herein).
Sub-Committee was constituted by SEAC vide letter dated
13.12.2011. One of the members expressed the view that
project being adjacent to the University Campus will adversely
affect the environment.

No study of AAQ status of the project and carrying capacity of
the area in term of air quality has been considered. Form IA of
Respondent No. 4 is ambiguous on these aspects (Annexure
12 Page 158-249 of the Representation dated 07.07.2020 of
Appellant sent to the Committee — Annexure B herein)
Sample test report of M/s Young Builders shows AAQ to be
beyond permissible limits.(See Page 651-653 of |A 75/2020 of
Respondent No.4 as well as Annexure 13Page 250 r/w
Annexure 14 Page 253-256 of the Representation dated
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07.07.2020 of Appellant sent to the Committee — Annexure
B herein).

Increase in dust pollution during construction will be
detrimental to hospitals such as VP Chest Institute.

Traffic in the two adjacent lanes is already high due to large
movement of public including students from metro to

respective institutions and residential and commercial areas.

k) As per DMRC website, ridership/footfall at the

1)

Vishwavidyalaya Metro is around 25,000 person and this
increases during the time of admission.

The traffic Analysis report of 2011 cannot be relied upon for
granting EC as it done not reflect the updated status (Page
1040 of the Relevant Documents submitted by DPCC dated
26.11.2018 as well as Annexure 15 Page 257-281 of the
Representation dated 07.07.2020 of Appellant sent to the

Committee — Annexure B herein)

m) Traffic load increase will create an unbearable burden on the

Cavalry Lane and Chhatra Marg which are narrow lanes of 8.5
m and 10.8m respectively. Chhatra Marg is accident prone area
and will increase hardship of differently able community as
provided under the Report titled "The accessibility issues
concerning persons with disabilities near the Vishwa
Vidyalaya Metro Area" (Annexure 16 Page 282-284 of the
Representation dated 07.07.2020 of Appellant sent to the
Committee — Annexure B herein)

Traffic analysis Report of 2018 cannot be relied upon due to
few anomalies submitted such as it wrong estimates of road
width of Cavalry lane and Chhatra Marg considered, Average
Daily Traffic (ADT) is shown to be higher than shown in 2011
report however number of cars mentioned in 2011 report is
more than 2018 which is not possible, among others. (Page
663 of IA 75 2020 of Respondent No.4 as well as Annexure
17 Page 285-313 of the Representation dated 07.07.2020 of

Appellant sent to the Committee — Annexure B herein).
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Proposed project falls under silence zone and due to the
sensitive location of the proposed project, which is of 140
meters height, adverse impact on noise will be very high.
Faculty of Education, University of Delhi which is adjacent to
the proposed site offers various courses and there are also
student hostels and schools and a throwaway distance. Even
according to the test report of Respondent No. 4 ambient noise
levels are high. (Annexure 19 Page 318 of the
Representation dated 07.07.2020 of Appellant sent to the
Committee — Annexure B herein)

DJB’s appraisal of waste requirement for the project is
undervalued. Water requirement of University of Delhi is itself
not fulfilled. This will exacerbate pressure on Groundwater.
Clearance by DJB given for 2,57,029 litres per day for 1,785
personwhich is 144 litres per person per day (Page 432 of I.A.
75 OF 2020 as well as Annexure 20 Page 319 r/wAnnexure
21 Page 320 of the Representation dated 07.07.2020 of
Appellant sent to the Committee — Annexure B herein).
This is far less than estimates contained in Delhi’s Water
Policy 2016 which estimates that the same to be 160-225 litres.
This is corroborated by Respondent No. 4 — M/s Young
Builders in its own water balance study stating requirement to
be 332 KLD (Page 734 of IA 75 OF 2020 as well as
Annexure 22 Page 323-325 of the Representation dated
07.07.2020 of Appellant sent to the Committee — Annexure
B herein). Further the water balance sheet represents demand
of more quantity of water then what has been granted under the
clearance by DJB.Therefore, the water pressure will shift to
groundwater.

Groundwater of the project area is overexploited and is in
semi-critical state, where no Groundwater can be drawn unless
permission of CGWA is acquired.

Non-compliance of OM dated 10.11.2015 (Page 160-163 of IA
67/2020 of Appellant as well as Annexure 23 Page 326-329
of the Representation dated 07.07.2020 of Appellant sent to
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the Committee — Annexure B herein) and 25.10.2017 (Page
170-171 of 1A 67/2020 of Appellant as well as Annexure 27
Page 336-337 of the Representation dated 07.07.2020 of
Appellant sent to the Committee — Annexure B herein) in
letter and spirit relating to various aspects such as socio-
economic impacts, energy requirement to minimize power and
promote renewable energy, groundwater potential, alteration in
natural slope, water balance chart, recommendation of CAG
among others. For instance, only 1% of electrical load is
submitted to be fulfilled from solar energy. (Annexure 26
Page 334-335 of the Representation dated 07.07.2020 of
Appellant sent to the Committee — Annexure B herein).

The dissent of two members for SEAC against the project has
not been recorded (Page 191 to 196 of IA 67/2020 of the
Appellant as well as Annexure 28 Page 338-341 and
Annexure 29Page 342-343 of the Representation dated
07.07.2020 of Appellant sent to the Committee — Annexure
B herein)

Various shortcomings towards waste management such as on
permission from SPCB under Solid Waste Management Rules
2016, no plan or details of STP, location of plant area required
among others.

Non consideration of lack of fire equipment with Delhi Fire
Services for fighting high-rise buildings to deal with fire
incidents and carrying out firefighting in congested, narrow
arteries as noted by Hon’ble High Court in Vikas Singh v. Lt.
Governor and Others (Annexure 31 Page 350-375 of the
Representation dated 07.07.2020 of Appellant sent to the
Committee — Annexure B herein). Compliance with
Guidelines for High-Rise Buildings dated 6 June 2013 is highly
guestionable. Clearance dated 08.09.2017 of Delhi Fires
service not reliable as width of the road considered wrongly.
(Page 731 read with 733 of the Affidavit of the Delhi Fire

Service as well as Annexure 32 Page 376-380 of the
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Representation dated 07.07.2020 of Appellant sent to the

Committee — Annexure B herein).

w) The Hon’ble High Court of Delhi has observed in Arpit

y)

Bhargava & Anr. v. North Delhi Municipal Corporation &Ors.
that Delhi is not in state of readiness in terms of seismic
structural stability of buildings (Annexure 34 Page 382-384 of
the Representation dated 07.07.2020 of Appellant sent to
the Committee — Annexure B herein).

Geo-Technical Investigation Report of 2011 soil investigation
report of 2011 cannot be relied upon for processing of
EC.(Page 972 — 1031 of Relevant Documents submitted by
DPCC dated 26.11.2018 as well as Annexure 35 Page 385-
447 of the Representation dated 07.07.2020 of Appellant
sent to the Committee — Annexure B herein)

There is no proof that the Soil investigation report of 2018 was
presented to SEIAA (Page 496 of Counter Affidavit of R4 as
well as Annexure 36 Page 448-470 of the Representation
dated 07.07.2020 of Appellant sent to the Committee —
Annexure B herein). Further, the Foundation Reportstates that
final excavation depth would be around 12m below existing
ground level shows and would necessitate lowering of the
ground water table. This shows that project is subject to
liquefaction (Annexure 37 Page 471-531 of the
Representation dated 07.07.2020 of Appellant sent to the
Committee — Annexure B herein).

Letter dated 11.01.2020 of Civitech approving the Soil
Investigation done on the site on 27.05.2009 issued to
Respondent No. 4 which was filed before the Hon’ble Supreme
Court has been supressed before Hon’ble NGT (Annexure 38
Page 532 of the Representation dated 07.07.2020 of

Appellant sent to the Committee — Annexure B herein).

aa)A total of 156 trees removed against the salient feature of

Request of Proposal of DMRC. Out of agreed sampling
plantation of 1560 plants only 780 have been reported to be

planted and no information for the rest of them has been
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provided. Respondent No. 4 sought compensatory afforestation
in his own private land which is not in norm under
compensatory afforestation (Affidavit dated 10.10.2018 of
Dept. of Forest and Wildlife, Govt of NCT Delhi page
relevant pages 687-688 as well as Annexure 39 Page 533-
577 of the Representation dated 07.07.2020 of Appellant
sent to the Committee — Annexure B herein).

bb) Proposed Construction will open a gateway or many more
project in the vicinity.

cc)Project will hamper the privacy of women employees and
women residing in women hostels adjacent to the proposed
site.

dd) Concealment of facts by the project proponentunder its
Form |- Delhi University and Viceroy Buildings being
adjacent to the proposed project, Najafgarh Drain being close
distance to the proposed project(Page 227-229 of IA 75/2020
Respondent No. 4 as well as Annexure 40 Page 578-596 of
the Representation dated 07.07.2020 of Appellant sent to
the Committee — Annexure B herein).

ee)No analysis of carrying capacity of the area.

B. Objections/observations against Short Affidavit dated
08.01.2021 filed by Respondent No. 4:

1. False statement regarding no impact on groundwater: In Para
'b' on Page 1599 of the affidavit, Respondent No. 4 has stated that
the depth of the foundation would be 10.05m and there would be
no adverse impact on the groundwater. This is contrary to the own
report of Respondent No. 4.which states that the foundation level
willactually be 13.05m and the Groundwater level will have to be

lowered for any construction (Page 128 of the Report).

2. Application to District Advisory Committee on Ground Water
not mutually exclusive to single basement: In its affidavit (Para

Iv at Page 1601), Respondent No. 4 contends that since it has filed
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an application for extraction of groundwater with the District
Advisory Committee, the suggestion of the Committee on single
basement should be ignored. If the District Advisory Committee
gives its clearance, then there would not be any obstruction of the
groundwater and hence two basements can be constructed. This is
contrary to the suggestions of the Committee. The Committee has
suggested that there should be a single basement and there should
be an application to the District Advisory Committee. The said two
tasks are not mutually exclusive.

In any event, the application is contrary to the recommendation
given by Prof Raju Consultants. The application is for lowering the
water table level to 12.45m, whereas the report of Prof Raju
Consultants recommends lowering it to 13.05m. Prof Raju
Consultants Report notes the significant issues in dewatering and
hence the Committee recommended a single basement. (Page 1920
of Short Affidavit of M/s Young Builders r/w 128 of Report of
the Committee)

In light of the above, it is the humblest prayer of the Appellant that the
report dated 10.12.2020 of the Committee may be rejected and the
impugned EC ought to be quashed/set aside.

THROUGH
ADVOCATES:

SANJAY UPADHYAY, SALIK SAHFIQUE, ANURAG OJHA,
ROHAN CHAWALA & SAUMITRA JAISWAL
29, LGF, PRESIDENTIAL ESTATE,
NIZAMUDDIN EAST, NEW DELHI - 110013
8527929297
Date: 15.01.2021

Place: New Delhi
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= STATE LEVEL EXPERT APPRAISAL COMMITTEE

= (SEAC)-DELHI
ii;i OFFICE OF DELHI POLLUTION CONTROL COMMITTEE
- 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI 110006
Visitusat http_dpce.delhigovt.nic.in

F.No. DPCC/SEAC/2018/96/ £ 8% 7—£ S ) Dated: 2 | | 023|208

MINUTES OF MEETING

Please find enclosed herewith the minutes of meeting of 96" meeting of the State Level Expert
Appraisal Committee (SEAC) held on 13.03.2018 & 17.03.2018 in the conference room of
DPCC, at 5" Floor, ISBT Building, Kashmere Gate, Delhi — 110006 for information and

necessary action if any.

SASOBHS
(Dr Anil Kumar)
Secretary,

SEAC- Delhi
To:

1. Sh. Krishna Mohan Sahni, IAS Rtd. (Chairman, SEIAA), House No.38, Pkt 2, Jasola Vihar,

' Behind Apollo Hospital, New Delhi-11002.

' 2. Dr. Kamal K Pant (Professor) (Member, SEIAA), Department of Chemical Engineering [IT
Delhi, Hauz Khas, New Delhi-110016

3. Director, Mahatma Gandhi Institute of Combating Climate Change (MGICCC)(Member
Secretary, SEIAA), Department of Environment , Government of National Capital Territory of
Delhi, Pall-Bakthawarpur Road, Alipur, New Delhi, Delhi-110036.

4. Dr. Mukesh Khare (Professor) (Chairman, SEAC), Department of Civil Engineering, Indian
Institute of Technology, Delhi Hauz Khas, New Delhi-110016.

5. Director (Environment), (Secretary, SEAC), Department of Environment, Government of
NCT of Delhi.

6. Dr. Naveen Kumar (Professor and Head) (Member, SEAC), Mechanical Engineering
Department, Delhi Technology University, Delhi-110042.

7. Dr. S. K. Singh (Professor) (Member, SEAC), Civil and Environmental Engineering
Department, Delhi Technology University, Delhi-110042.

8. Dr. Mrs. Rita Kumar (Emeritus Scientist), (Member, SEAC), Environmental
Biotechnology Division, Institute of Genomics and integrative Biology DU North Campus,
Mall Road, Delhi-110007. coutd — -
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9. Dr. Sanjay Gupta (Professor) (Member, SEAC), Department of Transport Planning, School
of Planning and Architecture, 4-Block-B, Indraprastha Estate, New Delhi-110002.

10. Dr. Suman Lakhanpaul (Professor) (Member, SEAC), Department of Botany, University
of Delhi, North Campus, University Road Faculty of Science, University Enclave Delhi-
110007.

11. Dr. Amarjeet Kaur (Professor) (Member, SEAC), Centre of Disaster Management Studies,
Guru Gobind Singh, Indraprastha University, E-Block, 106 and 107, Sector-16 C, Dwarka,
New Delhi.

12. Dr. Anupam Chattopadhyay, (Member, SEAC), Department of Geology, University of
Delhi, 34, Chattra Marg Delhi-110007.

13. Mrs. Meenakshi Dhote (Member, SEAC), Department of Environment Planning, School of
Planning and Architecture, 4 Block B, IP Estate, New Delhi

14. PS to Secretary (Environment) cum Chairman, DPCC- for kind information.

15. IT Cell for placing the minutes on website,

AL
(Dr Anil Kumar)

Secretary,
SEAC- Delhi
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Minutes of the 96" SEAC Meeting Dated.13.03.2018 and 17.03.2018 196¢

.

STATE LEVEL EXPERT APPRAISAL COMMITTEE (SEAC)-DELHI
OFFICE OF DELHI POLLUTION CONTROL COMMITTEE
5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006

Minutes of the 96"meeting of State Level Expert Appraisal Committee (SEAC) held on 13.03.2018&
17.03.2018 in the Conference Room of DPCC at 5* Floor, ISBT, Kashmere Gate, Delhi-06.

Two sittings of 96™meeting of State Level Expert Appraisal Committee (SEAC) were held on 13.03.2018 &
17.03.2018 in the Conference Room of DPCC under the Chairmanship of Dr Mukesh Khare.

The following members of SEAC were present in the first sitting of the meeting held on on 13.03.2018:

1. Dr. MukeshKhare - In -Chair
2. Dr. SK. Singh - Member
3. Dr. Suman Lakhanpaul - Member
4. Dr. Naveen Kumar - Member
5. Dr. Meenakshi Dhote - Member
6. Dr. Anupam Chattopadhay - Member
7. Dr. Anil Kumar - Secretary

The following members of SEAC were present in the second sitting of the meeting held on 17.03.2018:

1. Dr. Mukesh Khare - In Chair

2. Dr. Sanjay Gupta - Member
3. Dr. Meenakshi Dhote - Member

4. Dr. Suman Lakhanpaul - Member
5. Dr. Naveen Kumar - Member
6. Dr. Anupam Chattopadhyay - Member
7. Dr. Anil Kumar - Secretary

Dr.AmarjeetKaur, and Dr Rita Kumar, Members SEAC, could not attend any of the sittings of SEAC. Shri Pankaj
1. Kapil (SEE), DPCC & Sh.S.K.Goyal (EE), DPCC assisted the Committee.

i The minutes of 95™ meeting of SEAC held on 24.02.2018 were confirmed by the members.

During the first sitting of 96" SEAC meeting agendas from s.no.1-5 and 1 table agenda for proposal no.
SIA/DL/NCP/72961/2018 were considered and agenda no. 6 to agenda no. 11 were deferred for further
consideration in second sitting scheduled for 17.03.2018. It was also decided that the cases accepted by
SEIAA/SEAC on OSMEC portal till 12® March 2018 (four numbers) may also be considered by SEAC in its 2™
sitting scheduled for 17.03.2018 and no further cases should be entertained on OSMEC portal in view of the
tenure of the present SEIAA/SEAC Delhi expiring on 31.03.2018. In view of short time left the project
proponents/accredited environmental consultants of these projects be intimated telephonically/ through email that
in case they are willing to present their case they can do so in the post lunch session.
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Agenda No 2
Case No. C-353

Name of the Project Amendment in EC of Group Housing Complex located at 1 and 3
Cavalry Lane and 4 Chhatra Marg at Civil Lines Delhi

Project Proponent YOUNG BUILDERS P LTD, 10A, Scindia House, Connaught Circus,
New Delhi-110002.

Proposal No. SIA/DL/NCP/72616/2018

File No. DPCC/SEIAA-III/C-353/DL/2018 =

Details of the proposed project is as under:

The Proposal is for grant of amendment in Environmental Clearance of Group Housing Complex at 1 and 3
Cavalry Lane and 4, ChhatraMarg at Civil Lines Delhi for Revision of built up area of 70,265.95 sq.m to
1,17,733.28 sq m. The project proponent has applied under the head of fresh case with all details as per OSMEC
portal. The project is located at 28 °41 '40 " N latitude and77°12 * 50"E longitude. Project Proponent has applied
for amendment of EC stating in Form I that wrt EC letter no DPCC/SEAC/50/SEIAA/1/2012 dated 13th August,
2012 construction not started at site and has not submitted copy of certified compliance status for EC issued on
13.08.2012 from Regional Office (Central Region) of MoEF & CC& GOI as warranted vide Office Memorandum
No. J-11011/618/2010-TA-II(T) dated 30.05.2012 for expansion projects. Details of the project are as under:

I.  Area detail: The total plot area of the project is 20,000 sq.m.. The total built-up area as per earlier EC
is 70265.95sq.m & proposed built-up area is 1,17,733.81sq.m. The permissible FAR is 40500 sq.mé&
total proposed FAR 40498.59 sq.m exclusive of EWS area. The maximum permissible ground
coverage is 6,666 sq.m. The total ground coverage as per earlier EC 2130.64 sq.m. & proposed will
be 1881.6 sq.m . The total nos. of dwelling units as per earlier EC was 324 Nos inclusive of EWS
units & proposed dwelling units will be 410 Nos as per revised proposal inclusive of EWS units. The
total nos. of population as per earlier EC was 1205 persons & proposed revised population will be

{ 1785 persons. The total numbers of Towers/Blocks are four. The total height of building as per earlier

| EC was 117 metre & proposed revised height of the building will be 139.6 metre. The total number of

| floors as per earlier EC was S+G+35 & proposed revised number of floors will be S+G+37. The
basement area as per earlier EC 23522.92 sq.m. & proposed revised basement area is 31,740.26 sq.m.
The number of basement as per earlier EC & as per proposed EC are two .

2. Water details: Total water required for entire construction is 238 MLD. Total water requirement
during operational phase as per earlier EC was 203KLD and proposed revised water requirement will
be 332 KLD with fresh water demand of 202 KLD. The source of water during operational phase will
be Delhi Jal Board and water supply scheme has been approved by DJB vide letter dated 07. 10.2015.
The total waste water generation will be 249 KLD which will be treated at on site STP of 275 KLD.
The total treated water generated from STP will be 199 KLD out of which reuse of treated water in
flushing- 87 KLD, in Horticulture/ Gardening -43 KLD & sprinkling on road side plants for cleaning
dust from leaves- 69 KLD Numbers of RWH pits proposed areSix.

3. Solid waste: About 840 Kg/day of total solid waste will be generated from the complex. Organic
waste convertor is proposed for composting of bio-degradable waste.

4. Power: The total power requirement is 2808 KV and will be met from TPDDL.

5. Parking facility: Proposed revised ECS will be 854 Nos.

6. Eco-Sensitive areas: The shortest aerial distance of the project from Asola Wildlife Sanctuary is 21.5
Km & from Okhla Bird Sanctuary is 16 Km respectively.

7. Plantation: The total green area proposed as per earlier EC 8373.75 sq.m. and proposed green area

| will be 6079.88 sqm. Number of trees at site will be 268 nos.

{ 8. Cost of the project: The cost of the project as per earlier EC Rs. 321 Crores and proposed cost of the

project 257.28 Crores.
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B
5 Based on the information furnished, documents shown & submitted, presentation made by the project proponent

SEAC in its 95™ meeting held on 24.02.20] 8sought the following information:

1. Revised water mass balance chart with minimum excess waste water discharge in rainy and non-rainy
season and with action plan to re-use/recycle the excess treated water,

2. Schematic drawing of proposed STP of enhanced capacity.

3. Plan for handling the excavated earth is required to be submitted along with revised EMP (Environment
Management Plan) for dust mitigation measures as per MoEF Notification No. GSR 94 (E) dated
25.01.2018 incorporating the provisions of spraying nozzles for dust suppression and frequency of
spraying.

4. Details/location of ambient air monitoring points in basements including the ventilation cycle of fresh
and recycled air.

5. Point wise comments on the issues raised vide circular no. J-IIO]3K?1.’2016-IA.I(M) dt: 25 October,
2017 are required to be firnished.

6. Traffic management plan taking into consideration the latest traffic scenario.
7. Landscape plan with demarcation for total green area and soft green area.
8. Proposed plan for implementation of renewable energy.

The project proponet

The project proponent appeared before SEAC on 13.03.2018 and submitted information/documents and gave the
! presentation before SEAC members,

- After due deliberations, in its first sitting of 96 meeting held on 13.03.2018 the SEAC recommended as
follows:

The project proponent has applied for amendment in EC under the head of fresh case on OSMEC portal

stating that wrt EC letter no DPCC/SEAC/S O/SEIAA/1/2012 dated 13th August, 2012 construction has not been

started. Therefore present proposal is considered as a Jresh case and Office Memorandum No. J-

11011/618/2010-I4-II(1) dated 30.05.2012 Jor expansion projects is not applicable. Earlier EC issued vide letter
{ 10 DPCC/SEAC/50/SEIAA/1/2012 dated 13th August, 2012 be withdrawn and treated as null and void. With
| respect to the present application, based on the information furnished, documents shown & submitted,
presentation made by the project Proponent and appraisal done by commitiee . SEAC recommended the case
to SEIAA for grant of Environmental clearance imposing the followin g specific conditions:

1. Chhatra marg should be used for pedestrian and non-motorized vehicle or only in case of emergency with
restricted motorised vehicles,

2. Treated water of DJB STP should be used for construction purposes up to the maximum extent possible.

3. Packaged/ mobile STP shall be provided for labour camp during construction phase.

4. Ground water should be extracted only after the permission from DJB.

5. Boring for Rain Water Harvesting system should not be permitted/ done before completion of structure
work. All recharge should be limited to shallow aquifer.

6. STP should be adequate to treat the waste water so that BOD level should not exceed 10 mg/] in treated

water,

7. Flow Meters should be instalied to monitor consumption of fresh water as well as treated water and log
book for these flow meters be maintained in a regular manner. Flow meters shall be installed at Inlet of
STP, outlet of STP, inlet of flushing tanks, inlet of cooling water tanks and reuse line for horticulture
purposes.

8. The project proponent, before starting the construction, will reconfirm the nonexistence of any water
body in and around (within 300m) the project site. It will be ensured that water body/bodies( identified as
per guidelines MPD 2021) in and around the project suite shall not be affected due to proposed
development work.

9. Minimum 1 tree for every 80 Sq. Mt of plot area should be planted within the project site in accordance
with the landscape plan submited.

10. Solar Photovoltaic (SPV) system should be installed to meet electricity generation equivalent to 1 % of
demand load or as per the state level/local building bye-laws, whichever is higher. Solar water heating
shall be provided to meet its hot water demand as far as possible.

11. Only LEDs should be used.
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12. Green building norms should be followed with a minimum 3 star GRIHA rating and Gold rating should
be followed up.

13. Total capacity of DG sets should not exceed 50% of the total load.

14. Construction & Demolition waste should be disposed of at authorized C&D waste processing unit.

15. Wind- breaker of appropriate height i.e. 1/3™ of the building height and maximum upto 10 metres shall
be provided all around the project site before the start of construction.

16. During the Construction Phase for control of dust pollution all precautionary measure should be ensured
in compliance of Hon’ble National Green Tribunal order dated 4.12.2014 & 10.04.2015 in O.A. No.21 of
2014 and O.A. No. 95 of 2014 in the matter of Vardhaman Kaushik Vs. Union of India & others and
Sanjay Kulshreshtha Vs Union of India & ors and as per MoEf&CC, GOI Notification no. G.S.R.94(E)
dated 25.01.2018 regarding mandatory implementation of dust mitigation measures for construction and
demolition activities.

17. Project proponent shall be responsible for establishment, operation and maintenance of all common
facilities and also for compliance of EC conditions during operation stage.

18. In view of MoEF&CC Office Memorandum No. 21-270/2008-IA Il dated 19.06.2013 read with
MoEF&CC Office Memorandum No. 22-154/2015-1A 111 dated 10.11.2015, this environmental clearance
is granted focusing only on the environment concerns. The project will be regulated by the concerned
local Civic Authorities under the provisions of the relevant provisions of the extant MPD-2021, Building
Control Regulations and Safety Regulations.

19.The Project Proponent shall obtain water assurance form NDMC/Delhi Jal Board / authorized source
during construction / operation phase for the proposed development work. It must be obtained before
starting the construction.

20. The Environmental Clearance is subject to the condition that concerned local civic agencies will give the
permission for use/ occupation of the building only after the written assurance of DJB/ New Delhi
Municipal Council / other such local civic authority (as the case may be) regarding supply of adequate
water for the residents/ occupiers.

21. Grant of environmental clearance does not necessarily implies that water/ power supply shall be granted
to the project and that their proposals for water/ power supply shall be considered by the respective
authorities on their merits and decision taking,

22. The investment made in the project, if any, based on environmental clearance so granted, in anticipation
of the clearance from water/ power supply angle shall be entirely at the cost and risk of the project
proponent and SEAC/SEIAA, Delhi shall not be responsible in this regard in any manner.

23. Green area should not be less than 25 % of the plot area out of which minimum 15 % should be of soft
green area, so that there should be sufficient recharging of ground water. Further along boundary wall,
minimum of soft green space of 2m width be kept for better tree growth & ground water recharge, based
on area of 6' x 6'/ tree being a norm.

Agenda No.03
Case No. C-352

Name of the Project Terms of Reference (ToR) for carrying out EIA studies of the proposed
Common Bio-Medical Waste Treatment Facility (CBWTF) located at
B-92 Okhla Industrial Area, Phase II, New Delhi

Project Proponent Director,Synergy Waste Management Private Limited517-51 8, 5th
Floor Dmall, Rohini,Sector- 10 ;New Delhi

Proposal No. SIA/DL/MIS/20252/2017

File No. DPCC/SEIAA-III/C-352/DL/2018

Project proponents have filed the application for issuance of the TOR for setting up the new Common Bio-
Medical Waste Facilities in Delhi. Nobody appeared on the behalf of project proponent.

After due deliberations, the SEAC in its 95" meeting held on 24.02.2018 recommended to defer the case for
further consideration in next SEAC meeting.
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Delhi Municipal Corporation &Ors.. it was stated that - ~...the citv of Delhi
is not at present in a state of readiness in terms of seisnic structural stabiliry

of buildings... " (See Annexure 34 for order dated 18.06.2020).

S
(OS]

The proposed project proponent relies on 2011 Geo-Technical Investigation
Report without undertaking a fresh study of the implication ansing out of the
increased built-up area and the number of floors. The soil investigation report
of M/s Rao Engineering Enterprises is of 2011 (See Annexure 35). and
further based on the assumption that the proposed project would be (G+23-29
storied. Evidently. the project is of a greater scale now and hence the said
report cannot be relied upon. No fresh seismic study has been submitted in

this regard.

34.With respect to the Soil Investigation Report by M/s Ground Engineering
Ltd. of 2018 (See Annexure 36). it is submitted that there is no proof that the
said material was presented to the SEIAA for its consideration. In any cvent.
the said report states that the ground water table was encountered by varving
depths of 8.45m to 10.20m below the existing ground level. The Foundation
Report produced by the M/s Young Builders states that the final excavation
depth would be around 12m below the existing ground level and would
necessitate lowering of the ground water table (See Annexure 37 for the
Foundation Report). This. in itself, shows that the project is subject to

liquefaction.

35.Further. it is evident to point out that a letter dated 11.01.2020 of Civitech
issued to Ms/Young Builders (Annexure38) was filed before the Hon'ble
Supreme Court in Civil Appeal No. 341/2020 filed against order dated
08.01.20200f this Hon'ble Tribunal. The said letter approves a Soil
Investigation done on the project site in question on 27.05.2009. The said letter

has been suppressed from this Hon'ble Tribunal for reasons best known to the
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M/s Young Builders. Even though the said letter becomes irrelevant in
consideration of Soil Investigation Reports of 2011 of M/s Rao
Engineering Enterprises and 2018 of M/s Ground Engincering [.d
however, an extra effort was made to bring such letter on record to justity
the soil investigation conducted in the year 2009. The said letter poses
question on the reliability of the report of 2011 and 2018, especially
considering the fact that there is no proof as to whether the 2018 Report

has actually been submitted to SEIAA/SEAC or not.

36.Such a mega building project will be susceptible to ‘subsidence and
liquefaction’ during a medium to major earthquake in the region. SEIAA
erroneously relied on the old Geo-Technical Investigation Report of the
proposed project proponents and granted environmental clearance ignoring
expert opinion and seismic vulnerability of the site.

XI. Non-compliance of Request for Proposal

37.The proposed project proponents violated para 7 of the salient features
of the Request for Proposal (RFP) of DMRC wherein it is stipulated
that it would be desirable to minimise tree cutting. retaining a
minimum of 50% number of trees. Further, para 7 states that old trees of
bigger girth being the ones not to be cut. However, 156 trees have been
removed from the proposed project site. The Department of Forest and
Wildlife, Government of NCT of Delhi in its affidavit dated 10.10.2018
(Annexure 39) before the NGT in the instant matter submitted that the
permission for felling of 156 trees was granted to the proposed project
proponents on 25/05/2011. Out of the 1560 saplings to be planted as
part of compensatory plantation in lieu of felling of 156 wrees, 780
saplings were planted at 1.T.O. Chungi Part (6) by the Department
of Forest and Wildlife, Government of NCT of Delhi in 2012,

However, no information has been submitted by the proposed
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women employees. The housing project is proposed at a site which is right
adjacent to a women Hostel. The building being tall makes the Girls Hostel
open up for various eyes to look into their shelter homes hampering their
privacy and also security and safety. The proposed project with unknown
residents and their visitors with hitherto unknown social mores and values
will seriously compromise the safety and security of the girl students and
women employees. This social concern can neither be undervalued nor

ignored by the regulatory and law enforcing agencies.

40.Further, the differently abled students, particularly the visually impaired
students use the Chhatra Marg and Cavalry Lane roads (the entry and exit
points of the proposed project) for accessing the University and the project
would overburden the narrow lanes and disrupt the ecasement of students
walk to the University and could also endanger it.

XVI. Concealment of Facts by M/s Young Builders in application for EC

41.The following facts were concealed by M/s Young Builders while making
application for EC which ought to have been disclosed and thereby

considered:

— Delhi University and Viceroy Building (Heritage Site) which s
adjacent to the proposed project are not mentioned in Form |
(Annexure 40 — Form 1).

— Concealed of information in Form 1 against entry [1 where
information regarding areas which are already subjected to pollution or
environmental damage (those where existing legal environmental
standards are exceeded) is required to be provided. The Najatgarh
Drain which is a critically polluted area is at and close distance with
the proposed site and therefore the same should have been mentioned

under this column. Such concealment has been considered bad in law.
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GROUP HOUSING AT MALL ROAD

TRAFIFIC ANALYSIS

Feb, 2018

YOUNG BUILDER (P) Ltd.

43 Babar Roa {
Bangali Marke:t , New Delhi-110001
Ph: 011 — 42155235, 42355200

Consultant:

Engireering and Planning Consultants
,gpc 218,220, Somdutt Cham'ers-Il, 8, Bhikaiji Cama Place, New Delhi-110086

e e ———————————————————————————————— e —ieeee—]
—— e e




2283



2284



2285



2286



2287



2288



2289

2 4L

NRALL MR

ALINIDIA NI YYOM1IN NOILVINOJSNVYL ANV 31IS 1D3rO¥d L 3¥noH

- S DecE -sul N AR IR s e 1
A B L e e I O T i sl ey et tome LT PP
b L
e e £
| b :
e s 1 s o .
ij\- A L = — S— —
_ Ty CRoE " T
TS T e e e i B bl Bael Sl erre L et i
o a e
i TR
v
“ Epi
. ¥ S 5
M 5 U ey A e 5 Sk
1 T
il Ed sl
RS ._w =
S it 2
H B it Al
_H T 3 m_
: ¥ = * T
i . . «
_. % S ¥ \
- e e % =
. M
PLTL S DTN o — — c— !
| !
_ i
| ?
- AT (TR
_ I R h. i it e
L N
1
]




2290



2291



2292



2293



2294



[BAIS)UI 3wit]

2295

=

o

r

A

0 Q

>

Traffic volume =

() £ I} h

o 8 a & i

E ¥ i A i =

0600- E_ g

0700 |4 - ~

-

0700. [ <

0800 | by

e QT

P e

0800. f— —3 >

f Ty

i) e 0

0900. f-——-—] >

1000 gL &)

R i

TR -

1000. f— —2 x

"Moo —o >

e ha

L Fo o 18 M————— = 0

1200 | g <

P A A

- .

0 - = =

ELERCE e A o 2 {2

1300, f——"""— 3 = o

00 L. =2 z

e 10 e (i

REAE cnnes o) 3= X

1V ST © = g

4 IR 2- ; =
1500. f———e— " g

1600 o ?.é a0

S o &

§oy s e es :

= S 2

1 3 i m 0

& o

N n

e 8]

@ 2

1H00 n 9

18900 4l =

=

. 5 5

100, -

2000 izl .':E

. —

o

2000- B

2100 . «

—_— —_— 554

—

f— — >

2400- p————rl ¥ ~

2200 ey & O

= ¢ 3

-




2296

9

[eAI3U BLL]

Rt gt = el s R b i o - o - ol ao =
52 53 88 88 83 38 8% %3 55 8% 55 38 g§ 88 3 g8
o T I T T T e —— A
U G T, e
- i i <
g u g _ Hig: : | L ‘
¢ ; 5 i | 1B}
» - ._IL m ot
% - - h
m NDd IBoL ¥ ”
23BA (BIO] B
w ANSCT
! ADCD)
_ Fna-— uohels oNBW O} N Wol4
A3

(8L0z qo4 8Z) brew eneyyd 1e mop s2no1yap

]
8 =
~N

[=]

o

=T
awmnjoa jped)

Q09

008

cooL

NQ OL NOILYLS O¥13IW WO DHVW VHLIVHHD NO IWNI0A D144 vHL 1O NOIUYINYA ATHNOH £ WYEOVI]




2297



2298



2299



2300



2301



&l

0600 -
0700 -
0800 -
0300 -
1000 -

| 1100 -

[eAIa3UI Bwi]

1400 -

1800 -

1700 -

1800 -

2000 -

2100 -

1200 -

1300 -

Pedestrlan Volume

"
\I\

5 '>'-,I L o
o (=] o
] o o o
o A A r)

W B

—
o
—t
=2
aud
8]
(=]
= A
L2
€3
%}
B .
%)
(2]
i
(]
a )
_—— -
N
=l
=~
8]
[}
O
ha
1!_.3
h
49
o
i
%)
N
o
N H n
L H
‘\" s
e . .
Gr - A g
2 o2y
{1 i
S

(8L0Z 'g34 ) sue Aujeae) je moyy uelsapag

ANVT AIVAYD INNOD IWNI10OA NYI¥IS3IOI4 40 NOHUYINVA ATHNOH 'S WY¥OYIaQ

2302



[BAJRJUI Bu|

0600-

Q700

0700
0800

0800-
0800

Q900
1000

1000
1100

1 200-
1300

1300-
1400

1400-
1500

15800-
1600

1600-
1700

1700- |

THO0

186G

1200 |

1800
2000

2000-
2100

2100-
2200

Traffi.z volume

<
[ =]

F 00
- 00¢

1’ 'ljd ey
ERITERNEICTE

S |

ANS T3
o

A

peoy [ley 01 NQ wou4
(8102 934 9z) aueq Aueaz) je moy R RTITETY

DH4VYL NOHVYINYA ATINOH 9 Wy 3o vIg

avOd 1IVW OL NA WO¥4 INVT A¥IVYAVYD NO AWN10A

2303




XN

L

2304

Traffiz volume

 — . b
0600. |— 2
Q700 ] | :b
0700. [::_3 =
0800 2

i % 5
0800- -2 5
0900 f— <

-4 -; o
02a00- -
1000 st §

- b o)
1000- | =
1100 T ﬂ

4 ) . =
1100- R - O
1200 iy g ;

4 3 5
1200 Dy 2 5
1900, sy 5 %
1300 iy o § é
TA0LY: o 3 O

_:--——_—“’_“_ 52 2
TAD0 Paeiae ] g S
1500 F—e, . 5 o z

'

! _ ot -
1500. f—m——3 53 O
1600 & =

= =% ¢
1600 o=l & >
1700 f— . =5~ S

e " &
Teon L : o =<
1800 |—— =

;2 2

et e 8
1800- f——— s z
18900 fe—urmy z

y >
1900- f———=1 >
2000 | =

1 ) =
2000- F——- | O
2100 § : >

3 ©
2200 ; L o

: e, e SO < Gy ™ 'U

i 2 o Lo <

) =

SIERRC)
\




230¢

208

DIAGRAM 8: HOURLY VARIATION TRAFFIC VOLUME ON CAVALRY LANE FOR BOTH CIRECTIONS.
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" Observations on the proposed Group Housing Complex (Multistroyed
Residential Complex) near Vishvavidayalya Metro station

January 2020

By

Prof. G. Tiwari

Department of Civil Engineering/Transportation Research and Injury
Prevention Programme

Indian Institute of Technology Delhi

GEETAM TIWARI

MoUD Chair Professor for &
L-narlransport & Traffic Planning
2u ! “o¥ineering Department & TRIPP

17,60 institute of Technology Delhi
Hauz Khas, New Delhi-110016 INDIA
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i FRESH WATER @80%  WASTE WATER
’ (157 KL D) ——p GENERATED
(70% of Domestic water) (192 KLD)
L ' STP CAPACITY (200 KLD)
: R
; FLUSHING = :
; (67 KLD) 67 KLD l
(30% of Domes ic water) A == ¢ =
‘ 154 KLD
HORTICULTURE 4 f2KLD |
(42 KLD) .
{ —> Waste Water SPRINKLING ONROAD  4SKLD =
| SIDEPLAN SFOR o » — « =l
i -5 Rasyilad Water CLEANING DLST FROM
! LEAVLS
(45 KLY)

Figure 1: Revised Water Balance Diagram

Wastewater Generation & Treatment

It is expected that the project will generate approx. [92 KLD of wastewater. The wastewaler

will be treated in STP of 200 KL capacity prcvided within the complex generating 154 KLD

of recoverable water from STP which will be recycled within the project for Flushing,
Horticulture, etc..
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Annexure - Vil a

Solar PV I'anel Details

Tolal electrical requirement = 2808 kVA
Requirement of solar energy @ 1% total elec rica! load = 2808/100
=28.08 kVA

We have proposed 96 Nos. PV Panel on terraze of Tower B & C

Each Panel shall be generate 300 W
So, total Power generated through solar = 30(x 96 Watt
=28.3 kW (more than 1% of load)
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CIVTECH Sivtech AN EXURE #‘3&

8 §2, DAYANAND: COLO?\Y LAJPAT NAGAR-W

hEW DELH! 110024 INDIA Telolax :91-11-28461713
' Emall: projects@civtect.in

STRUCTURAL ENG!NEERING ARCHITECTURE PHOJECI MANAGEMENT

Our Reference | CCPLAYBPLATS4/L-GS

M/S YOUNG BUILDERS PVT. L'TD,
43 Babar Raad, Bengali Market ‘ : |
NEW.DELH! (10.001

, 11 Jenuary, 2020
Kind Atn, 1 MR, RAJIV RAMJAN, VP Projects
Subject : Soil Investigation for Group Rousing Residential Project at 1,3 Cavalry Lane & 4, Chhatra
Marg near Vishwavidyalaya Metro Station, New Delai

Dear Sir,

With reference to our-discussion regarding the Soil investigation done for the above project by M/S
Rao Engineering Enterprises dated 27.05.09, we would like to confirm as {ollows:

{. The Soil Investigat on performed as perabove isacceptable and good ‘or the designing of the
Foundations for the project.

2. Since the soil at the foundationfevel is un-disturbed for practically thousands of years, there
is no possibility of any variation inthe’soil properties o er20-30 years.

3. Incase any further investigation is necessary at any siage 10 ensure the safety of the project,
we will advise you forthe same

Please let us know in-case any furtherinformation.is desired,

Yours truly,

For CI\"/&

RAJENDRARUMAR BHOLA.

Proprietor

BTech(Civiyy 1933 Indian Institute o TeJmozogy Delhi

MASe. (8 1983 Lmv»mcv of British Columbia, Vancouver, Cenada
Fellow - F-330 Indian Association ofS/rucmrailnguwrs
Member ‘M-313 Coasulting Engineers. Associationiof India

Licensed Str Engr SE/0400 SDMCINDJC/EDMC

Corp. Off.: A5, SECTOR-4, NOIDA - 201801 {U.P.)
Telefax : 0120-43311€4, 2544084, Email: projects @ clvtech.in

CIVTECH - EXCELLENCE INENGINEERING.

Scanned with CamScanner
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42

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL'

PRINCIPAL BENCH, NEW DELHI

APPEAL 112 OF 2018

IN THE MATTER OF

University of Delhi ...APPLICANT
Versus

Ministry of Environment, Forest

and Climate Change &Ors. ....RESPONDENTS

o hho 119

['S.NO

PARTICULARS

PAGES {
|

Forest and Wildlife, Govt. of NCT of Delhi.

Reply/Affidavit On Behalf of Department of

1-7 |

The true copy of the documents attached
herewith and marked as ANNEXURE R/1
(Colly)

The true copy of the site inspection report
along with list of affected trees are attached
herewith and marked as ANNEXURE R/2.

706~

Delhi Gazette-Extra ordinary vide dated
25/05/2011 for development as residential
area at 1Cavalry Lane,3 Cavalry Lane & 4
Chhatra Marg by M/s Young Builders Private
Limited (Annexed as Annexure - R/3

| The true copy of the letter dated 25/05/2011
attached herewith and marked as
ANNEXURE R/4.

The true copy of the letter issued by Deputy
| Conservator of Forest in respect to the
compensatory plantation vide dated
01/10/2012 attached herewith and marked
as ANNEXURE R/5.

The true copy of the letters dated
08/10/2012, 04/03/2013 and 15/10/2015

ANNEXURE R/6 (Colly).

attached herewith and marked as 7
/]

' received from the project proponent attached
| herewith and marked as ANNEXURE R/7.

The true copy of the communications |

253(
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9. The true copy of the letter dated 06/01/2014 ?Z I
attached  herewith and marked as 7
ANNEXURE R/8. | ’

L , )
’/7)@?) fo Sevutas Vs |

FILED BY
Q0"

‘ e A

’/Y;dﬂr////i
Mr. Tarunvir Singh Khehar
Standing Counsel (NGT), GNCTD
Office-: A2/113 Safdarjung Enclave,
New Delhi-110029
Ph: 9910122225

FILED ON: .........
New Delhi:
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
APPEAL 112 OF 2018
IN THE MATTER OF
University of Delhi ...APPLICANT
Versus

Ministry of Environment, Forest

and Climate Change &Ors. ....RESPONDENTS

REPLY/AFFIDAVIT ON BEHALF OF DEPARTMENT OF FOREST

AND WILDLIFE, GOVT. OF NCT OF DELHI

| do hereby solemnly affirm state as under: -

1. That I am working as Deputy Conservator of Forest, North
Division, Department of Forest & Wildlife, Govt. of NCT of
Delhi and have read the contents of the Appeal filed by the
Appellant and the documents annexed therewith and am
aware about the documents available with the Department

and that I have been authorized by the competent authority

to sign and affirm the present affidavit on behalf of

3
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Department of Forest & Wildlife, Govt. of NCT of Delhi
before this Hon’ble National Green Tribunal.

2. That the answering respondent disputes and denies as
false, frivolous and vexatious, all the contentions,
allegations, claims and averments which are contrary to
anything stated or submitted in this affidavit/reply.
Nothing in this petition may be deemed to have ‘been
accepted or admitted by the answering respondents further
craves leave for this Hon’ble Tribunal to file such
other/additional affidavit(s)/reply/report as may be
necessitated in order to adjudicate the matter in issue in
the present the present case.

3. That the applicant filed this present appeal before this
Hon’ble tribunal and following relief sought;

A. Quash the impugned order dated 23/03/2018 wherein

Environment Clearance granted to the Respondent No. 4

namely, M/s Young Builders Private Limited.
B. Constitute the Committee of independent expert to study

the adverse impact on the Environment due to the

.ﬁ proposed project and report the same to this Hon’ble

I Tribunal.

Assessment Report and proceeding before the SIEAA.
4. At the very outset it is most respectfully submitted that the

permission for cutting of trees is beyond the scope and
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ambit of schedule I read with Section 14 of the National
Green Tribunal Act, 2010. Further, this Hon’ble Tribunal in
O.A. No. 69 of 2014 has already held that this Hon’ble
Tribunal does not have jurisdiction in this regard.

5. I state that the answering respondent received the
application on 29/01/2009 from respondent no. 4 na}mely,
M/s Young Builders Private Limited for felling of 156 trees
in an area of 2 Ha. at House No. 1,Cavalary Lane, Delhi; 3
Cavalary Lane, Delhi and 4,Chhatra Marg, Mall Road, Civil
Lines, adjoining Vishwa Vidyalaya Metro Station, Delhi. The
land was transferred to the M/s Young Builders Private
Limited by Delhi Metrb Rail Corporation for construction of
residential building.

6. I further state that respondent No. 4 namely, M/s Young
Builders Private Limited had submitted requisite documents
for seeking permission to remove 156 nos. of trees from the
site. The required documents submitted by M/s Young
Builders Private Limited. The list of documents is as under:

1. Copy of Gazette of India dated 23.09.2005 showing

the notification of change of land use of the location

where the trees are to be removed.

2. C.L.U issued by Dy. Director (AP) II, Delhi
Development Authority letter No. F.
20(2)/2002/MP/Pt.IV/D35 dated 12.02.2007.

3. Form-B along with lease agreement between DMRC

& M/s Young Builders Pvt. Ltd.
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4. Copy of lease transfer to Developer for 90 years

under Article-2

5. Grant of Lease under Article-3
6. Proposed layout plan

The true copy of the documents attached herewith and

marked as ANNEXURE R/1 (Colly).

7. 1 state that the required documents filed by M/s Y&ung
Builders Private Lirnited before the office of answering
department. That on receipt of documents the field official
inspected the site on 03/02/2009 and submitted his report
dated 04/02/2009. The true copy of the site inspection
report along with list of affected trees are attached herewith
and marked as ANNEXURE R/2.

8. 1 state that the permission for granting tree felling/
transplant permission under the provisions of Delhi
Preservation of Trees Act, 1994 that if the area involved is
more than 1 Hectare in the larger public interest, the
proposal after recommendation of the Secretary,

> Environment & Forest, Govt. of NCT of Delhi is forwarded

affected area underSection 9(3) of the Delhi Preservation of

Trees Act, for granting permission to fell/transplant the
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trees proposed by the User Agency/project
proponent/Applicant.

9. 1 further state that the notification in respect to the
felling/transplantation of tree was published in Part IV of
Delhi Gazette-Extra ordinary vide dated 25/05/2011 for
development as residential area at 1Cavalry Lane,3 Ca‘v.alry
Lane & 4 Chhatra Marg by M/s Young Builders Private
Limited (Annexed as Annexure - R/3). Further, it 1s most
respectfully stated that the permission for felling of 156
nos. of trees was granted to M/s Young Builder Private
Limited vide letter No.F. 8(46)/COT/NFD/08-09/200-201
on 25/05/2011 under Section 9(3) of Delhi Preservation of
Trees Act, 1994 with the direction to deposit a sum of Rs.
43,68,000 /- as security deposit with refundable/ non-
refundable component of Rs. 14000/- per tree for ensuring
compensatory plantation of 1560 saplings (ten times)
against the felling of 156 trees.

10. However, it was further stated that compensatory

\plantation of 780 nos. of saplings shall be carried out by
Py
broject proponent and the remaining 780 saplings were to

*pe planted by the Department of Forest and Wildlife, Govt.

=T 0f NCT of Delhi. The true copy of the letter dated

25/05/2011 attached herewith and marked as ANNEXURE

R/4.
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11. I state that the Department of Forest & Wildlife, Govt. of
NCT had already planted 780 saplings at I.T.O. Chungi Part
(6) as per terms and conditions mentioned in notification.
The true copy of the letter issued by Deputy Conservator of
Forest in respect to the compensatory plantation vide dated

01/10/2012 attached herewith and marked as ANNE);URE
R/S. ’

12. That it is pertinent to state here that the Department of
Forests & Wildlife, Govt. of NCT of Delhi had sent letters
dated 08/10/2012, 04/03/2013 and 15/10/2015 to the
project proponent for submission of compliance report
regarding compensatory plantation of 780 saplings by M/s
Young Builders Private Limited but the same has not been
submitted by the M/s Young Builders Private Limited. The
true copy of the letters dated 08/10/2012, 04/03/2013
and 15/10/2015 attached herewith and marked as
ANNEXURE R/6 (Colly).

13. I further state that the project proponent sought extension

of time on various occasion for compensatory plantation

Delhi. The true copy of the communications received from

the project proponent attached herewith and marked as

ANNEXURE R/7.
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However, it is submitted that the Department of Forest and
Wildlife extended the period of 01 Year for compulsory
plantation on the same ground. The true copy of the letter
dated 06/01/2014 attached herewith and marked as
ANNEXURE R/8.

14. 1 further state that the documents attached herewit'h are

true copy of the respective original available at Department

of Forest & Wildlife, Delhi.

o Tt GVERDE

Jv";a [ : ;,? h
< Ridgs Deihbh 7

VERIFICATION |

I, the above- named, do hereby solemnly affirm and declared
that the content of the present affidavit are true and correct to

the best of my knowledge and nothing material has been

concealed thereform.

Venﬁed at New Delhi on this 9th day of'(gcztgww 2018.

f,( é}&
%’ ,‘,"

%MW

DEPO
Dy. Conasrvator reste;
Nerth Forest Division
Govt. of NCT of Delhi
Kamia Nehru Ridge Deiki-ny
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MINISTRY OF URBAN DEVELOPMENT
(Delhi Division}
NOTIFICATION -
E !
. o
New Delly, the 2t'd September, 2005
. ' - ' {
S.0. 1383(E).—Whereas certain modifications W| ich the Central Government propos d to make in the Master
Plan for Dethi-2001 regarding the arca mentioned hen;unlder were published in the Gazette of|India, Extraordinary, as
Public Notices vide No. S.0. 1254(E) dated 9th Novcmgii, 2004, No. S.0. 1363(E), dated 13th December, 2004 and
No. S.0. 1388(E) dated 17th December, 2004 by the Delhi Development Authority in accordance with the provisions

of Section 44 of the Deiki Development Act, 1956 (61 of 1957) inviting objections/suggestipns as required by Sub-
section (3) of Section 11-A of the said Act, within thirty days respectively from the datc of each of the said notices.

2. Whereas no objections/suggestions were rec%:ived in respect of ‘a‘ny of these prc»;)jbsed modiﬁcations and
whereas the central Government have, afler carefully considering all aspects of the matter, decided to modify the Master
Plan for Delhi, 2001, ' :

3. Now, therefare, in exercise of (hg powers conferred by Sub-section (2) of Section 11-A of the said Act,
the Central Government hereby makes the following modifications in the sald Master Plan for Delhi-2001 with effect
from t}:= date of Publication of this Notification in the Gazette of India.

g\*q}g& el -

i

. Che Controdlet,
N Deptt. of Pubkcatior, -
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Modification :

below -

(i) Change of Land Use

“The land use of the following aicas on the land of MRTS Stations stand revised as per description listed

Area in hectare

Location Exasting land nse Revised Jand use - ) Boundaries
1 2 3 4 5
TriNagar 3.0 hectare* in Zoné “‘H’ Recicational Commercial North~—Recreational and use
) zone
‘West-—Maharaja Nahar Singh
Road
South-—Kalidass Road
East-—Recreational land use
; zone :
Wazitpur  2.84 ha in Zone ‘H’ Public and Semi- Commercial North-—District Park (part of
Public Facility 1 FC53) '
B ‘West-—District Pazk (pait of
ris53)
Soutb—District Centre (]l{oad
_ No. 41)
i East~—Wazirpur District
! Cemre)’l;h'n g Road
Viswa- 3.05 ha in Zone ‘C’ Public and Semi- Residential Nunh—--{Mall Road
vidyalaya. T Public Facility West—Chattra Marg

o

!

South——Public and Sent-

Duhlis jee 2nne
SUCACYse zene

*exchiding the unacquired land portion measuring 0.3585 ha

(ii) Development Control Noxms :

Tri Nagar
' (1) Grourd coverage
(ii) FAR
Wazirpur
(iy Grourd foverage

(ii). FAR

— 25% |
- 100 5

J— 25%
—-100

East—(lavalary Lane
T

[No. K-~13011/1/2002-DDIB]

" S. MUKHERIEE, Under Secy.

Printed by the Manager, (va of Indis Press)
" and Published by the Controller [of Publications, Delhi-1 10054, -

Aness

t‘)ie Cidnuaﬂct’. )
Degtt.| of Publication,
“ivi) Lines. Deki-110054

Ring Road, Mayapuri, New Delbi-110064

i

L=
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(P Clua)

DELHI DEVELOPMEN i’ LUTHORITY
AREA PIANNING UNIT IT
41 FLOOR, VIKAS MINAE,N,D,

NO; FZO(Q)/ZOOO/MP/Pt;/llJSlj“ tate: 2 -2-p )
v
Te

/ The Chief Urkan Planner,
PMRC, NBCC Flacey

| Bhizhna Pitamah Marg,

: Pragati Vihar,

| NEN DELH1-110003,

i&@ Sub: Preperty Develspment at Vishwe Vidyalaye
¥= MRTS Statien,
5 Ref: L)M({u/PD/O6’1£11U/VV-Rbb/Nd‘j0906 81,2949, 00, ket
E bttt
t i
Sir,

1
1

Aith reference tq a¥%eve yeu have requested lte pro-
vide clarificatiens en the €eveleprment parzmeters gnd rerme
that waule be applicable en the site, The matter has seen

s PSS EIIEHE

examined and it 1¢& infermed that the land use ef the pecket
measuring 3.05 lic. has keen cbangcd Irem '‘public semi puklic
facilities' te 'residential! vide Carzettee ketificatien dated

5.10,05, Master Plan fer Delhi and zenal éevelepment plan

fer zene 'C'! previde detail g,uj%cz‘c'lincs for sevelepaent ef l&nd
earmarked fer residential use, ‘\ Yeu 22y fellew the nerms pres-
crived in Master Flan fer Delhil

i
!
{
i

Ysurs faithfully,
N
25
!‘ ( K.Ko MAKWAH )
DY. DIRECTOR(AP)II

Cepy te:

OSD{Land) with a request te examine in relatisn te
’ the alletment ef land wy LCLA,

S

g7r,'7;/\/\,ﬂ QO/% //f”“«f‘tj
|
OLY/ 74‘» /}/”/6 I -‘)‘//‘-‘1//73—

RS

T
-
o
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Dethi Metro Rail Corporation Ltd. |
-RFP DOCUMENT- -

TENDER NOTICE

s DELHI METRC RAILs

DMRC Ltd. Invites reputao agencles for High class Pes:der\ha!

Deyelopmant at Vlfhwav:dyalaya. Delhi,
A 3.05ha plol.at Vishwavidyalaya Metro Stalon, Mall Roac, New Dothi is
available with DMRC Land use is 'residential. DMRC pfoposes. private sector
participation - i developmg a high-class residential dovebmnant here, by
transferring! laasa hold rights in favour of tha developer for a patiod of 90 years.
Naopenaucbmhﬂusrcgardwﬂlbeheldon% 07,2003 al 1000AM on St Floor
Meeling Room, DMRC, NBCC Place, Bhishmah Pitarnah Mar, New [elhi-3
Approved: and eligible bidders, vho have deposited an. Auclion Hall
Deposil(AHD) of Rs. 5 (five) crors a fawour of DMRC will be allawed entry into
auction hall, The highest bidder ‘shall havs to deposit 25% o the tid ofiered
(including’ R& 5 crore AHD) as Eamest idoney Deposit (EHD) by 25.07 2068,
1600 hrs, “*71%
Dotails of “the: offer/RF? c2n be seen/downloaded from website
b www,dethlmetrorall.com o obisined from Chief - Enginaa:/PDINMIC
{Prone No. 24265205, Mobts Ne. 8953793335 .- Amit). Cost Rs. 10400/-
Non-refundable. - -/ a ‘7658 43 ?3:»6 '
Pm-b&d meeung pmposed .u109.0?.2J08 '

TiMiy OF DA FCONCMIC NDMES & NAURHA R
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LTS _/
” { UVT ()F N.C. T OF DELI{[ '

FORM ‘B’ :
(St .3+ RULE (1) OF RULE 4) |
To,
The Tree Officer, !
Kamla Nehru Ridge, '
Dethi !
Sir

2

[ apply for grant of permi: :ion for fellying trees located in the property situated at ;
t, 3 Cavalary Lane and 4 Chhat« v arg, Mall Road, Civil Lines, Delhi. Iiurmsh below

) the following details in support oi ..y application:
: )
| 1. Applicant’s name & address | YOUNG BUILDERS PRIVATE LTD
V) (in Block letters) 43, BABAR ROAD, BENG/}\LI MARKET
A ____ _|NEWDELHII10001 .
QMO q 2. Name & address of the owncr . | e Same as above. { !
' property (if different from applic:..» | .
3. Title of the applicant i.e. whu“ T | Lessce and Occupant f Y
owner/occupant of the property ;- | ] ]
Q’: A 4. Name and address of the prop.. IR Cavalary Lane and 4 Chlhatra Marg, |
v Mall Road , Civil Lines, Dethi, |
) UJ"‘/QFX/ (Adjoining Vishwa Vidayalaya Metro Station)
1/“‘{ 7
" Eé]/’/ S. Total area of the property witl. - 2 HA =20,000Sq Mtrs bounded as :
i description of the boundaries North — Metro Station
T P East — Cavalary Lane
fh—" M & West — Chhatra Marg |
D 4 l’ N - o South — Others properties - |
, - 1 6. Total no. of trees (species-wise hose 156 — List attached. ! e
[p}\ \ _Ltrunk or body 1s not les than 5 ¢i.. . dia at 5 n-
| "1 aht of 30 cm from the ground & . :ose ht. o
ig_({)/\ja * 1 1s not Jess than 01 mtr. From th. - mnd o ,__%__"__m__h.__~__\i s
7. The exact area (in Sq mtrs) fi. . ~hich | Same as at S.No 5 § “
felling of trees for which permi: i .ught :
| (descoption of the boundaries). | B
8. Total no. of trees to be fellu 1156 , L
9. Trees 1o be fetled are numeric. . As per list attached. )
numbered in paints, their girth 1. . ured at
a ht. of 1.35 mtrs. from ground 1 <! &
U’lCll‘ details species are: o
| 10. Purpose for which the felline - the Digging basements for parki
| trees are intended. ~__{ Group Housing - Residentia
11. Intended use of felled trees (= . ) for As per your direction.

sale for domestic use etc. o o
| 12. Intended use of land after feii . »f | Development of Group Housing
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Irees o
13. No. of species of trees intenc
planted after felling (give detail: .

protecting trees)

14. Name/s & address/es of the
owners/occupants of adjoining j .

I am enclosing an affidavit & bei.

»
Place: New Delhi
Date
Attested copies of:
1. Lease agreement with D
2. Plan of the property witl:
3. Enumeration List
4. Species-wise hst
5. No Objection Certificate
’ 6. Affidavit duly notanzed

arrangement for raising, plantin;. .

Residential " T
Trees will be planted at places: o
1. Subject site after development of
residential complex

2. 1/10 Shanti Niketan, New Delh

3. Khasra Nos.23/3, 23/4, 23/7, 23/8, 23/9
measuring 1 Acre each (total area 5 acre) at
Village Singhola. .

(Land owned by directors/family
members)

DMRC !

S

. mentioned papers in support of my application.

Yours truly,
For Young Builders Pvt Ltd

Mo\
Director \ }

|

|
i
t
!
i
|

- Metro Rail Corporation Ltd.
.{ursement of handing over of possession

11 DMRC

Lo
s
[

O TR T TN 2 2 g o« gy o on

S
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1, Satish Bansal, the authorized director of Young Builders Private Limited aged 31 years sesidcnt of 1/10 Shanti
N@emn, New Delhi — 110 021 s/0-Sh Puranmal Bansal, do heréby solemnly affirm and declare under: ‘

1. That Young Builders Private Limited is the legal owner/occupant/lessee of the privat | property situated at 1,3
(Z%valary Lane & 4 Chhatra Marg, Mall Road , Civil Lines, Delhi (Adjoining Vishwa Vidayalaya qct!o Station), boundaries .
of which are as follows: : !
{
E East — Cavalary Lane
West — Chhatra Marg
5 North — Mal} Road
% South — Green Land & other properties

2& That | have applicd to the Tree Officer, Kamla Nehro Ridge, Dethi for permission to fell 156 trees from the
atbresaid property. All the trees have been numbered with paint.

3 That there is no other owner/occupant of this property or the forest produce on th;is property and [ hereby
solemnty affirm and declare that | shall be solely responsible and answerable for any claim and litigation, if any, that

may arise at apy time in future regarding the ownership/occupancy of the said property or the forest produce on the said

T . N

g : : ! DEPONENT
) erification: : ]
B 1 hereby solemnly declare and affirm that to the best of my knowledge and bellef Lhc contents of my ahove

affidavit are correct and true and that no material has been concealed or omitted there fiom.

-

geriﬁed at thig . day of January 2009,

DEPONENT



ELDF
Typewritten Text
2546


<
K7/
NV A:\ AN\

<,
N\

A
«\\
\

IR
/XN

NN

AN

L
;

{0
d

/’1

S5 Sk oo i
By \\\,53/.73 %\rv W 7
:“T'S;*’%,%/// ) \%‘C‘.\\'rr X i Xw
SR @éé it AEN L

P SN S

fawet DELHI | . |
| LEASE AGREEMENT ;

This Agreement (‘Agreement’) is made and executed at New Delhi on this 15"
Qecember , 2008 | ‘ ‘

'BY AND BETWEEN » |

Dge!hi Metro Rail Gorporation Limited, a company incorporated under the
Companies Act, 1956, having its registered office at 3" Floor, NBCC Place
Bhishma Pitamah Marg, Pragati Vihar, New Delhi 110003, India hereinafter
rgferred to as 'DMRC’, (which expression shall, uniess it be repugnant to the
stibject or context thereof, include its successors and permitted assigns) of the
%NE PART; -~ '

9 AND |

M/s Young Builders Pvt Ltd, a company incorporated under the provisions of
the Companies Act, 1956, having its registered office at 10-A Scindia House,
Connaught Circus , New Delhi (hereinafter referred to as the “dezq‘veloper” whicf]i
expression shall unless repugnant to: the context include the successors an

ermitted assignsy of the Other Part. f T

(é)MRC and the Déveloper_ are hereinafter also individually re{ferred to as %
‘Party’ and collectively as 'Parties’). ' !

C S. JETHWAN]. ' ‘ . |

hisf Enomeer/Prooer!y Develo -
19 ment

_Dethi Metro Raj Corpn, Lptd.

* NBC Plage Pragti Vinar
New Delhi-110003

|
For Young Builders (PR Ltd.

thorised Signatory

i
i
!
3
It
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A

DMRC has been establlshed with the principal object . of planning,
designing, developing, constructing, maintaining, operating and financing
1 Mass Transit and other urban transport and people mover system of all
types and descriptions in the National Capital Territory of Delhi and other
p areas of the National Capital region (hereinafter called the ‘territory’);

B The Delhi Metro Railway (Operation and Maintenance) Act, 2002 has
been enacted by the Parliament to provide for the operation and
maintenance, and to regulate the metro railway in the metropolitan city of
Dethi and for matters connected therewith and incidental thereto;

DMRC has been authorised {o dévelop real estates in and around the
Metro Stations and other places in the territory and generate revenues

there from, for the purpose of part funding its capital expenditure and to
suppternent the fare box collection;

)
0! Y c g‘:?rm s

Al

in pursuance of the above, DMRC is desirous of raising fundsifor Phase - |
of Delhi Mass Rapid Transit System by transfer of its rights af the allotted
land to a developer for the purpose of residential development of the /
same. For this purpose DMRC has identified land admeasuring about 2.0
2 ha near Vishwavidyalaya Metro Station, as more specifically described in
‘ Annexure A hereto and in the plan set out in Annexure B hereto ('Project

¥ Land');
% For Young Builders (P&\Id
3 5. JETHWANI
Chief Engineer/Prooorly Development ad¥iorised Signatory
Dethi Metro Rail Corpn. Lid. .
g NBC Place Pragti Vihar

few Belhi-110u83
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DMRC invited open bids for the Project through advertisement published

in newspapers dated 22/06/08 and auction held on 28" July , 2008 .After
approval of competent authority, DMRC has accepted the bid of the
developer herein and has issued them a Letter of Acceptance (LOA)
bearing No. DMRC/PD/LINE2/VV/215 dated 13" August , 2008 requiring
inter alia, the execution of this lease Agreement within 120 days thereof
after the satisfaction ¢f all conditions precedent specified in the Bid and
the acceptance of LOA dated August 18", 2008. |

The developer represents and warrants that it/they have duly fulfiled all
the terms and conditions necessary for the execution of this agreement as
per the terms contained in the bidding documents and are in a position to
execute this agreemnent and implement the project as envisaged in the bid
and this agreement;, - »

Pursuant to acceptance of the developer's bid, the parties wish to enter
into an avgreement etting out the terms of deve|opment nd transfer of the
Project Land;

1

[ .
NOW THEREFORE THIS AGREEMENT WITNESSETH AND IT IS‘HEREBY AGREED
BY AND BETWEEN THE PARTIES HERETO AS FOLLOWS: [ :

; |
. |

- For Young Builders )er}
(g /M ‘
. L
S JETHWANI

Authorised Signatory
Chief Engmenrri‘moerty Development ’ :

Deathi Mearo Rall Corpr. Lid.
NBC Place Fragti Vihar
Mew Belhi=118003 -~
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2.4

‘Article 2
2.0 LEASE TRANSFER

Upon payment.of the entire Transfer Price by the Developer ta DMRC, the

DMRC hereby agrees to lease the Project Land and the air space above it

to the Developer for a period of 90 years for development and construction
of a Residential complex. The Developer hereby also ag

rees that it is

acquiring the leasehcld rights on the Project Land tp develop the
Residential Complex only as specified under this Agreement.

The Developer may herein after peacefully and quietly enter upon, occupy
or posses the Project L.and as subject to the prior approval of the DMRC
may transfer or alienate the same or any part thereof by way of sub-lease,
mortgage, collaboration to third parties for the purposes of development of

the Residential Complex and sale of the spaces thereof.

The developer shall be responsible/liable for payment of all
of service tax, cess, duties including stamp duties

‘ktaxes inclusive
that may be

apphcable/lewed on the project land by local authorities/government after

the execution of this Agreement.

A token money of Rs. 1 per annum i.e. annual lease rent

for the PrO/Pct

Land would be charged from the developer from the date of signing of the
|

Agreement. '
C A forYoungBiilders (P red
G //- /gﬁf\/\/\/”/ﬁ\
%/// Authorise
S. JETHWAN

Chia fEngm@«,/P.ooLrt, Developmen!
Deathi Metro Rail Corpn. Lid.
NBC Place Pragh Vhar
MNevw Oaibi110063

d Signatory
\

1
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(1)

"

(iv})

Article 3
3.0 GRANT OF LEASE

Subject to the.ferms and conditions set forth in this Agreement, DMRC
also grants and authorizes the Developer to develop, design, construct,
complete, manage, operate and maintain the Project ('Lease’). The Lease
entitles the Developer on his cost and risks to the following benefits,
privileges, authorizations and entitlements, to be eﬁercised in accordance
with applicable laws: ' ,

To develop, design, engineer, finance, procure, construct, operate
and maintain the Project, including the Residential Units, the paved
access-ways, landscaped green areas, ulilities and services,
tetecommunication infrastructure, etc. in conformity with’) the Layout
Plan (as approved by DMRC in accordance with Article 5.1),

To market the Residential Units to Residential Users and enter into
agreements for transfer of leasehold rights of the Residential Units
with them, it is clarified that the Developer spall be entitled to enter
only into ‘agreements to iransfer the leasehold rights ‘with the
Residential Users in respect of the Residential Unit in -accordance
with the terms of this Agreement’. The DeveTIoper shall execute the
‘agreement to fransfer the leasehold rights’ with the End Users in a
format approved by DMRC and shall submi with DMRC a copy of
each agreement executed with any End Usefs.

Subject to prior consent of DMRC, raise finances for the,Project by
creating mortgage on the Project Land and issue NOC to
Residential users for mortgage of the Residential Units for
facilitating housing loans of the Residential Users. To ensure
compliance with this requirement, the Developer shall submit to
DMRC a copy of all financing and security documents executed by
the Developer with lenders for raising funds {for the Project.

a) The developer shall confine its operations to the Project Site.
The developer shall take all necessary precautions to keep persons
and equipment within such areas, and to keep and prohibit them
from encroaching, damaging or degrading or affecting adversely
the surrounding DMRC area and property, .or otherwise gause any
.interference to the passengers, visitors, employees, representatives
and agents of the DMRC. t

- (b)Y 1f any infringement as- defined under this clause occurs, as

determined by DMRC, DMRC will issue a notice to rectify the
infringement within a stipulated time. |f the infringement is not
rectified within the stipulated time, a fine upto Rs. 1.0 lakh (Rs. One
lakh only) will be imposed by DMRC, along with the additional time
for rectificatjon of such infringement.

ép For Young Builders{P) Lid.
— | .

S, JETRHWAN
Chief Engmeer/Progerty Davelopment Authorised Signatory
Delhr Metro Fajl Corpr. Ltd.
NBC Place Pragh \ihar
Mew Pathiz110003
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3.2 Nothing contained herein including the grant of Lease, shall be construed [
as a sale or transfer or assignment of right, title and interest of the DMRC
in the Project Land in favour of the Developer.

For Younig Builders (P) Lt
4 ’/l

S. JETHWAN
Chiaf Engmneer/ Proserty Development
. Dem vizra Rail Corpa. Lid.
NET o Pragti Vibar
MNew LDisthi- 110003
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invalid, the Parties agree to substitute for such invalid provision a new
provision that serves the purpose of the invalid provision to the furthest
possible extent.

The Developer-shall be responsible for payment of all stamp duty
and any similar taxes in respect of this Agreement or any mstrument

required to be executfed pursuant to this Agreement.

IN WITNESS WHEREOF the Parties hereto have caused this Agreement to be
executed in Four (4) counterparts by their duly authorized representatives as of
the dale and _year first above written.

For and on belf: %LD HVle"tr/o‘ For and on behalf of Young
Rail Corporati ited Builders Pvt Ltd !

S, U ForYoune Builders (P)L[(L
Chisf Engmaa
Dysfg B
{ L Km/zalmdszgnma]g
Fred T }
Authorised Signatory Authorised Sign»a‘tory |

< 5

}@/“T// k?;;\
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N
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R L _ - |
The hatched area 2 ha shown is handed over to M/s Young N
- . TTLE- i
vilders Pvt. Ltd. on 23-1-09 in terms of "Agreement', dated 15-12-08. PHYSICAL SURVEY OF VISHWA VIDYALAYA METRO STATION 3
Subject Ao exack mraseadiredl bifet commeithment §] s sk, R ‘
- rgr '““”.l’ /j,”]”!,,_;»//J; foot THECKED BY:. T ] ORAWN BV 1 APFROVED BT ‘
@ () Lia LR.S PUNDIR | LORINORA RANA ‘
] REAE — | : |
SUDEE SHAN KumAR BALWINDEL AR s e 1 | e 21.00.207 ‘ SCALE™ w N
wEn  (mav-?d) AMlPD ’ 23 0100&, [ saresty l a\% 3
/ MMW ub s ¢ | ‘DOON SURVEYCOMPANY | \ B, T
Handed over P Taken over by 4110 204 FLOOR PARASYNATH PARADISE i 2 SHEET NO SHEEYEZE \
$Paudd be +akon C'_Avw,‘g'r P GARDEN ESTATE, MOMAN NAGAR GHAZIABAD - 201067 ! 4 , '

by DMRC

M/s Young Builders (P) Ltd.

PHQNE 0120-1351552,0170-204 8119, #81081502¢
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2 Noi[Tree No.|Species Girth (em
s i 1 Neem - 230
s 2 Kabl Kikar 145
3 3 Kabli Kikar 95
3 4 Kabli Kikar 135
5 5 Kabli Kikar 80
6 6 Kabli Kikar 90
7 7 Subpabul B5
8 8 Subabul 60
g . 9 |Sagwan 18+
10 . 10  |Subabul 28
11 11 Subabul 28
12 12 |Subabut 38
13 13  |Kabli Kikar 50
14 14 |Subabul 40
15 15 |Subabul B2
16 16 [Jamun - 140
17 17 |bry 250
18 18 {Champa 70
19 19  |Mango 130
20 | 20 [Neem 230
21 21 Neem 145
22 | 22 Neem 250
23 | 23 [Neem?® 130
24 24  |(Gooler 30
25 25 |Paim 53
26 26  |Paim _ 55
27 27 Pilkhan 60 |
28 28 |Pilkhan 20 «
29 29 jNeem - 320
30 30 |Pipal 60 ¢ |
o3 31 ]Mango 180 |
ER 32 [Champa 45
33 33 |Bel 80
34 34 IMango 200
35 35 Shahtoot 72
36 36 Champa 45 r
37 37 |[Shahtoaot 160
38 38 |[Neem 240
39 39 |Neem 150
40 40  |{Mango 110
41 41 Neem 250
42 42  |1Semul 55
43 43  |Jamun 170
44 44  [Mango 200
45 45  |Mango 95
46 46 Neem 400 -
47 47 {Mango 180
48 48 |Pipal | 30 ¢
49 49 |Palm 120
50 50 Palm 52

R K&g%
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51 Semul 125
52 Neem 180
53 |Diy 150
54 Jamun 80
55 |Pipal 480
56 {Mango 110
57 |Dry/Neem 160
58 [Neem 160
59 {Neem 200
60 [Neem © 120
61 Neem 210
62 |Kabl Kikar 50
63 Subabul 30
64 |[Neem 165
65 .|Dry 280
66 {Pipal 30 .|
67 |Subabul 20
68 {Subabul 20 v
69 {Pipal 20 +}
70  [Subabul 20
71 |Semul 100
72  |Subabul 22
73  {Subabul 20
74 Subabul 30
75  iKabli Kikar 105
76 |Kabli Kikar 95
77  Subabul 20
78 |Neem 155
79 |Pipal 440
80 |Pipal 130
81  [Dry 130
82 [Pitonjiva ‘45
83 [Pipal 155
84  {Subabul 30
85 |Subabul 30
86 |Moulsari 125
87 . {Gooler 300
88 |Pipal 480
89 IDry 80
90 Neem 175
91  |Tuin 150
’ ‘Hakranda 30 ~»
|Neem 300
Neem 240
Mango 300
Gooler 25
Champa 100 ,
8. |Champa 100
: _{Champa 100
iNeem 265
Lajastonia 20 7
Lajastonia 20 ¢
Tikoma 20
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104 |[Tikoma 18 » J \1
105 [Lajastonia 22 »
106 |{Tikoma 20 ‘,‘
107 107 |{Tikoma 18
108 108 [Lajastonia 18 ¢ !
109 109 |Tikoma 17 ! ‘
110 110 {Lajastonia 20 ¢ i
111 111 |Lajastonia 20 ¢ ‘:
112 112 {Lajasionia 18 :
| 113 | 113 |Lajastonia 18 ~
114 114 |[Lajastonia 20 ¢
115 115 iLajastonia 18
116 | 116 [Lajasionia 20
117 117 ]Lajasionia 18
118 | 118 |Lajastonia 18
119 119 |Lajaslonia 20 7
120 120 |Gulmohar 28 2 . ;
121 121 |Gulmohar 20 ° _ 4 : )
122 122 |Ficus ' 20 ~
123 | 123 |Ficus 18 ! [
124 124 (Ficus 22 ) 1
125 1 125 |Ficus 22
126 126 {Ficus 22 ~ ;
127 127 {Ficus 18 1 : : . ';
128 128 |Ficus 18 t
129 129 |Ficus 28 ;
130 130 |[Ficus 35 ! ; ;
131 131 {Ficus 26 } ! |
132 132 [Ficus 35 : "‘ 5: ‘
| 133|133 |Ficus 40 | |
134 134 |Ficus 25 - 1
135 135 |Ficus 20 >
136 136 |Ficus ' 20 !
137 137 [|Ficus 20 71
138 138 |Ficus 20 ™
139 139 |Ficus 20 ~
140 140 f[Ficus 25
141 141 [{Ficus 20 ¢
142 142  {Semul 36
143 143 [Ficus 18
144 144  (Gulmohar 20 «
145 | 145 |Pipal/Dry 190 ;
146 | 146 |Kaner 90 !
147 147 |Kaner 27 '1
148 | 148 [Faneb 75 {
149 149 {Kaner 22
150 150 [Kaner 33
151 151 [Neem 90
152 152  {Kablh Kikar 75 : ‘
15371 153 |Dry 220 ‘
154 |. 154 |Neem 125 ‘
1551 - 155  [Kabli Kikar 90 ,
156 | 156 |KabliKikar | 100 !

R%“\f—sf"%‘é\'@sf? (}A/‘*’//\
o '&\ o ';L\oj
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swise list of Trees at Vishwavidyalaya Metro Station

Species | Na. of Trees e

Bel 1 I’ R
2 |Champa 3] "
3 |D 6 L
4 |Ficus 21 !
5  |Gooler 3
6 |Guimohar 3
7 TClHakranda 1
8 lJamun 3 ‘
9 [Kabli Kikar 12
10 |Kaner 5 f
11 {Lajastonia 14 1
12 |Mango 9 :
13 {Mouisari 1 < |
14 {Neem 24 !
15 |Palm 4 | !
16 [Pilkhan 2 ! '
17 [Pipal 10
18 |Pitonjiva 1
19 |Sagwan 1 .
20 |Semul 4
21 |Shahtoot 2
22 |Subabul 17
23 |Tikoma 5
24 1Tuin 1

156
W< MW/‘

%\Ql\oc‘
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No. 8(46) COT/NFD/08-09/ /194 - /99

Finmexusee -7}/ (HX/ 5

TN
i

[TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE - EXTRAORDINARY] ?gw

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF ENVIRONMENT, FOREST & WILDLIFE e a8

6" - LEVEL, C-WING, DELHI SECRETARIAT, 1.P. ESTATE, NEW DELHI-02 o
.

NOTIFICATION

Whereas, the Government of National Capital Territory of Delhi considers it necessary to

do so in the public interest.

Now, therefore, in exercise of the; powers conferred by Section 29 of the Delm

Preservation of Trees Act, 1994, the Crovemmeqf of National Capital Territory of Dethi hereby
exempts an area of 2 Ha for development as resjdential area at 1, 3 Cavalary Lane & 4, Chhatra
Marg, Mall Road, Civil Lines, Delhi — ]10054r by M/s Young Builders Pvt., 43, Babar Road,
Bengali Market, New Delhi - 110001 from the prov131ons of sub-section (3) of section 9 of the
said Act, involving removal of 156 nos..of 'mses i.e. 55 trees to be tran»plcmted and 101 to be
felled subject to the plantation of 1560 nos. ofsaplmg with the following conditions that;

1.

~
J.

The User Agency shall deposit the security amount @ of Rs. 28000/- per tree for
ensuring Compensatory Plantation ‘of 1560 trees with the DIC.F. (North) in the
Departiment of Forests and Wildlife, Government of NCT of Delhi, in accordance with
the Rules made under the Delhi Preservation of Trees Act, 1994 of which an amount @
Rs. 14000/- per tree shall be released after 5 years on successful establishment &
piantation of 780 trees upon joint physical verification. 3 "

The User Agency shall undertake compensatory plantation of 780 no. of saplings; out of
which 156 saplings of 2m height or more of species Kachnar and Amaltas and 624 tree
saplings of same height of Neem, Pipal, Pilkhan, Maulsary, Gular, Arjun, Jamun,
Shisharn, Sirus and Baboot shall be planted at the Project area with in nine months from
the date of issue of permission of removal of trees by the Tree ofﬁce;r.

Hemaining 780 tree saplings of same speacies and specifications shall be planted by
Departrnent of Forests and Wildlife, Government of NCT of Delhi by utilizing half of the
amount deposited as security deposit against removal of 156 trees. .
‘s
The User Agency shall hand over the wood arising out of felling qf trees to the officials
of MCD for its use in public crematoria in the National Ccipgg'r mtorv of Delhi.
' A\

S
By order and in the name ofthe Lt. Governor
of Natw'nal C apltal Territory of Delhi

L

(KESHAV CHANDR
Secretary (Environment & Forests)

Dated: ,?5757// %
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To

Sub:

Ref:

2561
<bH
Arm exty e -Tre

: GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
~ == NORTH FOREST DIVISION, KAMLA NEHRU RIDGE,

- No. F. 8(46)/COT/NFD/08-09/ 2o ~20) ‘TI 7
[~

S DELHI-110007, (Ph.:- 011 - 23853561)

Dated: 25 May’ 2011

M/s Young Builder Pvt. Ltd.,

43, Babar Road, Begali Market, , ‘

New Delhi - 110001 :

Permission for removal/transplant of 156 nos. of trees (101 noé of trees felling & 55
nos. of trees transplanting) standing at 1, 3 Cavalry Lane & 4 Chhatra Marg, mall
Road, Civil Lines, Near Vishwavidyalaya Metro Station, Delhi - 110007 - reg.

1. Your letter no. Nil, dated 03/03 /2011 received in this office on 15/03/201 1.

2. This cffice letter no. F. 8(46)/ COT/NFD/08-09/96-97, dated 03/ 05] 2011.

3. Your letter vide no. Nil, dated 24/05/2011 received on 24/05/2011 along-with Cheque No.
406017, dated 23/ 05/2011 from Indusland Bank, Barakhamba Rclacﬂ New Delhi - 01.

4. Govt. of NCT of Delhi NOtlflcatlon no. 8(46)/COT/NFD/08-09/194-99, dated 25/ Of/ 2011.

Kindly refer to the letter under reference for removal/transplant of 156 nos. of trees (101 nos.

of trees felling & 55 nos. of trees transplanting) standing at 1, 3 Cavalry Lane & 4, Chhatia Marg,
mall Road, Civil Lines, Near Vishwavidyalaya Metro Station, Delhu -|{110007. Permission for

felling/transplant of above mentioned trees as per the enclosed authenticated list of the sald trees is
granted subject to the following:- |

Ceonditions:-

1.

I

.
|

i
f\ i

In lieu of the 156 nas. of trees the applicant shall plant 1560 nos. saplings of 5- 6 ft height and
of local/indigenous tree species, like Amaltas, Kusum, Neem, Kachnar, Peepal, Jamun,
Pilkhan and Shehtot etc. close to. the site of existing tree within 9 months time and
subsequently maintain the same for 3 years in accordance with De}hl Preservahon of Tree.
Act’ 1994, T~
Permission to remove/ transplant the aforesaid trees is granted at your own risk and an
other statutory requirement must be completed prior to the removal ?f the trees. ’
Felling/ transplanting of above mentioned trees is done under the superv1910n of ex penen '
horticulturist.

Felling/transplanting of the said 156 nos. trees shall be completed ithin 60 days tiﬂn
the date of the permission.

Out of 156 nos. of trees, 55 nos. of trees shall be transplanted to C;grhl Mandu Ci
Nursery.

Applicant shall be fully responsxble for this matter after the felling 01 the aforesaid e
for any dispute and judicial inplication in the court.

The sum of Rs.. 43,68,000/- vide Bankers Cheque no. 406017, dated 23/05/2
Indusland Bank, Barakhamba Road, New Delhi - 110001 deposited as Security De
refundable/ nom:efundable component of Rs. 14,000/- per tree for ensuring
plantation by the applicant viz a viz the Forest Department shall!be refun
confirmation of the creation of the complete plantation and sul)$eque
mamtencmce of the ralsed sePdlmgs properly for three years and 1ts verd

e
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- L

Oy (See Rule 6 of DPTA 1994)

GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
NORTH FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI-110007, (Ph.:- 011 - 23853561)

No. F.8(4h6)I/COT/NFD/2008—09/H 55— F Dated: | # - [ 2+) %

Sub: Permission for removal/transplant of 156 nos. of trees (101 nos. of trees
felling & 55 nos. of transplanting) standing at 1, 3 Cavalry Lane &
'4,Chhatra Marg, Mall road, Civil Line, near Viswavidyalaya Metro Station,
Delhi ~ reg.

Ref: 1) Your letter no. Nil, dt. 03/3/11 received on 15/03/11.
2.) This office permission order No. F. 8 (46)/ COT/NFD/08-09/96-97, dt.
03/05/2011.
3.} Your letter vide no. Nil, dated 24/ 05/2011 received on 24/05/2011 along
with cheque no. 406017, dated 23/05/2011 from Indusland Bank, Barakhamba
Road, New Delhi.
4) Govt. of NCT of Delhi Nohhcatxon no. 8(46)/COT/ NFD/ 08-09 /194 99, Dated
25/05/2011. :
5) This office letter vide No. F. 8(46)/ COT/NFD/08-09/2OO 201, dt. 25/05/1]

With reference to application of Young Builders received on dated 29/ 01/2009 for
grant of permission for felling/transplant of 156 no. of trees, is hereby informed that

permission granted earlier for felling/transplant of 156 no. trees standing at 1, 3 Cavalry .

Lane & 4,Chhatra Marg, Mall road, Civil Line, near Viswavidyalaya Metro Station, Delhi.
Subject to the satisfaction of the terms and conditions hereinto specified is partially
muodified to the extent as under.

.p \
quh baxena
Dy. Consegv tor of Forests
North Forest Divisi on/ Tree Officer
1o, :
- M/s Young Builders Pvt. Ltd.
43, Babar Road, Bangali Market, |
New Delhi-01.

Term & Condition

1. The Inspecting official of Forest Dept. shall mark the trees before feLhng/ transplant
them. ‘

o

Pertnission to felling/transplant the trees is granted at his own risk and without !

prejudice to the claim(s) of any other person/s who may be having any right(s) over

the land or the trees.
Felling/ transplant of trees shall be completed within 90 days.

Material produced from trees shall not be disposed without permission of the Tree
Officer.

©

M

felling/transplant i.e. 780 should be completed by the applicant within 3 months
from the date of issue of the order of removal of trees, 50% 8 the security amount

5. - The compensatory p}antatlons of five times the no of trees permitted for

ie. Rs. 43,68,000/- (Rupees Forty Three Lakh Sixty Eight Thousand only ) will be !

o/ C
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F. No. 8(4}6‘@)/C0T/N FD/08-09/ B%% -3 b
GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
NORTH FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI-110007, (Ph.:- 011 - 23853561) |

dated: (9[ - Ae-

ORDER ;

Sub: Plantation of saplings at ITO Chungi Part (6) in lieu of removal of 156
no. of trees from Cavelaury Lane Chhatra Marg, Civil Line Delhi-
110007 -reg. '

With reference to this office order No. F.8(46)/COT/NFD/08-09/200-201,
dt.25.056.2011, Rs. 2184000 i.e. 50% of deposited amount was fo be utilized for
raising and maintenance of 780 tree sapling for five years by . Forest Deptt. The
fund of Rs. 2184000/- shall be utilized for maintenance ’f plants at ['T.O
Chungi crossing plantation and mandatory 780 saplings would be deemed to
have been planted at ITO Chungi crossing at Part (6). ]

I

\

(le eth Saxena)
Dy. Conservator of Forest
North Forest Division/Tree Officer
Copy to:- |
1. Sr. A.O. (HQ) GNCT of Delhi.
2. Horticulture Assistant [TO Nursery for information to keep the record of
maintenance and this order with reference to mamtenan!ce of Part (6).

3. Store Section Incharge DCF (N) Office.

4. Accounts Section.

R

v
\\07’\'5%

Dy.C ons ator of I*oregt

/' 4 ‘ North Forest DlVlSlOn/Tree Offlc);r
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GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILDLIFE ?’L
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
NORTH FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI - 110007, (PH.:- 011-23853561)

F. No. 8(46)/COT/NFD/08-09/ Q 7' # | Dated: & /¢ -/

Sub:- Compensatory Plantation of 780 trees saplings in lieu of removal of 156
trees-reg.

Ref:-1 Permission letter No. 8(46)/ COT/NFD/08-09/200-201, Dt. 25.05.2011
2. Your letter no. Nil, Dt. 24.05.2011 received from Young Builders Pvt. Ltd.

Attention is invited to this office No. 8(46)/COT/NFD/08-09/200-201, Dt.
25.05.2011 where in it was pointed outghat 780 nos. saplings of indigenous species
were to be planted, however compliance report in this regard not received as yet.
therefore it has been decided to inspect the planted saplings on 17t"Oct. 12. If the
plantation done is not found in accordance with the term & condition specified in
original permission a recovery @ Rs. 650/- plant s;aI;:Slings not planted/in
adequately maintained plant not as per specifications prescifibed, shall be effected
from the Young Builders Pvt. Ltd. in charge who affi_frmed on affidavit in

accordance with the provision of Delhi Preservation of Tree Act 1994,

3

le eth Saxena)
Dy. Conservator of Forest
North Forest Division/ Tree Qfficer

e

M/ s Young Builders Pvt. Ltd. -
43, Babar Road, Begali Market
New Delhi-01.

Copy to:-
1. Sh. Vijay Kumar 1.O,( Mob.-9211933102) to carry out mandatory inspection
in consultation with Young Builders Pvt. Ltd..

O /c,/
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Reminder
GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILDLIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
NORTH FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI - 110007, (PH.:- 011-23853561)

F. No. 8(46)/ COT/NFD/08-09/ |/ (c— )b Dated: oby. 7 .y

Sub:- . Compensatory Plantation of 780 trees saplings in lieu of removal of 156 trees-
reg.

Ref:-1 Permission letter No. 8(46)/COT/NFD/08-09/200-201, Dt. 25.05.2011
2.Your letter no. NiI; Dt. 24.05.2011 received from Young Builders Pvt. 1.td,
3. This office letter No. (46)/ COT/NFD/08-09/870, Dt. 08.10.2012 ’

v

Attention is invited to. this office No. 8(46)/COT/NFD/08-09/200-201, Dt.
25.05.2011 where in it was pointed out that 780 nos. saplings of indigenous species
were to be planted, however compliance report in this regard not received as yet.
therefore it has been decided to inspect the planted saplings on u j’rgentl If the plantation
done is“not found in accordance with the term & condition| specified in original
permission action shall be initiated in accordance with thg? provision of Delhi
Preservation of Tree Act 1994.

(G ()\p)i};g)ﬁ)/\//

- Dy. Conservator of Forest
~ North Forest Divigion/Tree Officer
Sh. Satish Bansal, Director, |
Young Builders Pvt. Ltd.
1/10 Shanti Niketan,
New Delhi-21.

Copy to:- _ ,
1. Conservator of forest GNCTD, for information and necessary action.

2. Sh. Vijay Kumar 1.O,( Mob.-9211933102) to carry out mandatory inspection in
consultation with Director concerned .

o

o
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F No. 8(46)/COT/NFD/2008- 09/}202 oY
GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FOREST
NORTH FOREST DIVISION, KAMLA NEHRY RIDGE,
+  DELHI-110007(PH.-23853561)

Date: (¥ );o)?oz '

M/s Young Builders Pvt. Ltd.
43, Babar Road, Bangali Market,
New Delhi-01.
Sub: Compensatory Plantation of _1560 trees,saplings:in lieu of 156 trees permitted l,t() be
felled/transplanted-reg.

Attention is invited to thls office letter F. No. 8(46)/CO'I/NFD/2008-09/1155 -57, dt.
17.12.2012 whereby permission to fell/ transplant 156 trees was given under the Delhi
Preservation of Trees Act, (DPTA), 1994 on the condition expressly Comqmed therein that 780
trees shall be planted as compensatory plantation in lieu of the trees perx'?nitted to be
felled / transplanted within a pericd of nine months from the said date. E%mce, the period of nine
months expired on 17.09.2013, but corpliance has yet not been reported from your end,
therefore, you are hereby required to report within 15 days of the receipt of this letter the status
of the compernisatory plantation done with current photographs as a proof,thereof failing which
action for imposin g' penalty and forefeiture of the reﬁmdable Security Deposit shall be initiated
as per the provisions contained in the Act ibid.

@/ INDHU VIJAYAN N.)

eputy Conservator of Forest

: \Iorth Forest Division
Copy to:-

1. The APCCF, A-Block, 2nd F1001 Vlkas Bhawan 1TO, New Del}u for kind
‘information.

2. The CF, A- Block 2"5l Floor, Vlkﬂb Bhawan, ITO, New Delhl for kind
information.

3. _Tr.ee Cell, KNR for infc'rmatipn.
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To

The Deputy Conservator of Forest / Tree Otlicer
Department of Forest and Wild Life,

North Forest Division

Kamla Nehru Ridge

Delhi - 110 007

Myr. Nisheeth Saxena

Kind Attention:

Sir

)

Your Ref.:

2567
<
YOUNG BUILDERS ({’) LTD.

43, Babar Road, Bengali Market, New Dethi - 110 001
Ph. : 911142355235 Fax : 91 11 4235 5250

HE &

February 15,2012

o

No. F. 8(46)/COT/NFD/08-09/200-201

This is with reference to your captioned permission dated 23.05.2011 and our letter dated
11.01.2012 whereby we had requested you to grant us the extension of 12 months period for
planting the required no. of sapling from the date of sanction of building plans. The time limit for

planting the sapling is expiring on 25.02.2012.

We again request you to kindly grant us the extension of 12 months period for planting the
required no. of sapling from the date of sanction of building plans and convey your decision to us

at the earliest.

TR R SN
/ (:W' \N

K N — ,PJ \
Y Oairy No.:(..:.’.?'l..%?.‘.. \
’Thanking you’ L“::L\‘)k DJ(E...I.E:.'.T..Z.:L2TT i\:

[ "
A
L
R

&

Yours truly,
For Young Builders Pvt Ltd

. . s 5 “"/( e
CaL— %
Rajiv%anjan Sharma

Assistant Vice-President — Project & commercial
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P . YOUNG BUILDERS (P) LTD.

oA

4«; ) __________,____..—-—-—-———-_ . e

- p 43, Babar Road, Bengali Market, New Dethi 110 001

e Ph. - +01 11 4235 5235, Fax : +91 114235 5250
Ref. : YBPL/SJ/2012-13/199 October 15, 2012

The Dy. Conservator of Forest / Tree Officer
Department of Forest and Wild Life,

North Forest Division

Kamla Nehru Ridge

Detvi —~ 110 007

Ref. : F. No. 8(46)/COT/NFD/08-09/870 dt. 08/10/2012 ‘
Dear Sir,

With reference to above, your kind attention is invited to our letters dated 11" January,
2012 & 15" February, 2012 (copy enclosed), submitted to your ofﬁce[ on even dates,
whereby it was requested to grant an extension of 12 months for planting the required
number of saplings from the date of sanction of building plans, since bu)]dmg plans are
not yet sanctioned.

)
We hereby further submit that the building plans of the project are still not sanctioned by -
Municipal Corporation of Delhi and without approvals ne development n site can take |
place. We assure vou that we wish to comply with your requirements but unable to do so
in view of non grant of sanctions and will comply with all the requirements as per your -
’; Fores ?fridlr\cnon after the plans are approved. ‘
,\.\

I v1ew of above, we hereby again request you to kindly grant us the extension of 12

r"

’m&‘mhs period for planting the required number of saplings from the date |of sanction of
o ‘_.:;;‘\”"'/V:"‘ “Building plans. You are hereby also requested to kindly issue necessary instrucnons 10
St your 1.0. accordingly. | !

Thanking you,

Yours truly, ,
For Young Builders Pvt. Ltd.

\ ( %
Authori ed Sigmatory -

Encl: a/a

\/c.eﬁh. Vijay Kumar 1.O.
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YOUNG BUILDERS (P) LTD.

43, Babar Road, Bengali Market, New Delhi 110 00
Ph.: +91 11 4235 5235, Fax : +91 11 4235 5250

Ref.: YBPL/SY/2012-13/200 December 4, 2012

The Dy. Conservator of Forest / Tree Officer

Department of Forest and Wild Life,

North Forest Division

Kamla Nehru Ridge

Delbi - 110 007 : '

Ref. : F. No. 8(46)/COT/NFD/08-09/870 dt. 08/10/2012

Sub.: Grant of extension for planting trees

4 -
Dear Sir,

o
= \})Q With reference to above, your kind attention is invited to our letters dated 11" January,
2012, 15" February, 2012 and 15" October*12 (copy enclosed), submitfed to your office
QL’\ ) whereby it was requested to grant an extension of 12 months for pldmmg the requnred
e number of saplings from the date of sanction of building pians, since the submitted
,\(5‘ building plans are not yet sanctioned by Municipal Corporation of Delhi (MCD).

th

\6{'\“@‘ In view of above, we hereby again request you to kindly grant us the extension of 12
months period for planting the required number of saplings from the date of sanction of
D,

building plans.
\/ Thanking you,
o

Yours truly . :
For Young Builders Pvt. Ltd ,

M ! .
Authorize Slgl:\to/j;/ /M ;

720
/;~/.Jul}f-~;7.79 N 3
© NS

\. oo Dateak‘lz,,jl i
a/a "\3‘;\

Ty
e
\),,/

Encl :
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&7
‘ YOUNG BUILDERS (P) LTD.

|

M /l}/'bv“/ 43, Babar Road, Bengali Market, New Delhi 116 001 |
/ ] Ph.: 491 11 4235 5235, Fax : +91 11 4235 5250 !

Ref.: YBPL/SI/2012-13/216 - August 19,2013

The Dy. Conservatar of Forest / Tree Officer
Department of Forest and Wild Life,

North Forest Division

K amla Nehru Ridge

Dethi — 110 007

Ref. : F. No. 8(46)/COT/NFD/08-09/870 dt. 08/10/2012

Sub.: Grant of extension far planting trees

Dear Sir, — ,

. o |
With reference to above, your kind attention is invited to our letters dated 25" March,
2013, 11" January, 2012, 15" February, 2012, 15™ October’ 12 and 04 IDecember 2012
{copy enclosed), submitted to your office, whereby it was requested to granl an extensio
of 12 months for planting the required number of saplings from the date of sanction ch

building plans, since the submitted building plans are not yet sanctlonﬁd by Municipal
Corporation of Delhi (MCD). -

in view of above, we hereby again request you to kindly grant us the extension of 12
months period for planting the required number of saplings from the date of sanction of
building plans. |

!

Thanking you,

Yours truly,
For Young Builders Pvt. Ltd.

*,\j— ‘\Q/_ j,.,.’——-—"‘
Authorijzed Sign?tory ‘ '

Encl: a/a
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YOUNG BUILDERS (P) LTD.

43, Babar Road, Bengali Market, New Delhi 110 (%1
Ph.: +91 11 4235 5235, Fax : +91 11 4235 5250

Ref.: YBPL/S)/2012-13/217 November 22, 2013

The Dy. Conservator of Forest / Tree Officer
Department of Forest and Wild Life,

North Forest Division

Kamla Nehru Ridge

Dethi - 110 007

Ref. : F. No. 8(46)/COT/NFD/08-09/870 dt. 08/10/2012

Sub.: Grant of extension for planting trees -

Dear Sir, ‘

With reference to above, your kind att<=nt10n is invited to our letters dated 19”‘ August’ 13,
25" March, 2013, 11" January, 2012, 15" February, 2012, 15" October’12 and 04‘“'
December 2012 (copy enclosed), submitted to your office, whereby it was requested 10
grant an extension of 12 months for planting the required number of saﬁm]ings from the |
date of sanction of building plans, since the submitted building pldnS are not yet '
sanctioned by Municipal Corporation of Dethi (MCD). ‘

In view of above, we hereby again request you to kindly grant us the e¢xtension of 12

months period for planting the required number of saplings from the date of sanction of
building plans.

Thanking you,

Yours truly,

ﬁl ,'y;:o/.;: 4 OF '}: ;L\ /{\{;’ t ch Y"’{,L
._“f?;?-/w—/

/fl/a N M
en ] )/

R et
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. (Thankmg you,

2572 ¢

7(?)(%‘
YOUNG BUILDERS (P) LTD.

43, Babar Road, Bengali Market, New Delhi 110 G01
Ph. 1 +91 114235 5235, Fax : +31 11 4235 5250

Ref.: YBPL/S1/2012-13/215 March 25, 2013

The Dy. Conservator of Forest / Tree Officer
Department of Forest and Wild Life,

North Forest Division

Kamia Nehru Ridge

Delhi — 110 007

Ref. : F. No. 8(46)/COT/NFD/08-09/1613-16 dt. 04.03.2013
Sub.: Compensatory Plantation of 780 trees saplings in lieu of removal of 156 tFees
Dear Sir,

We acknowledge the receipt of your captioned letter and wish to submit that we had
complied with all the terms and conditions of your sanction except condition no. 1, for
which we have sent 3 communications requesting you for extension of time. We are
enclosing herewith copy of our letters dated 11.01.2012, 15.02.2Q012, 15.10.12 and
04.12.2012, which are self explanatory. ' ]

|

We submit that the building plans of the Project are yet to be sanctiq!ned by Municipal
Corporation of Delhi (MCD) and without their approval no development on the site can
take place. We assure that we will comply with the condition once the hccessary sanction
for building plans are received by us from MCD.

in view of above, we hereby once again request you to kindly grant us the extension of 12
months period for planting the required number of saplings from the date of sanction of
building plans. We shall be obliged if you please issue necessary instruc}tions to 1.O.

) ‘ |

t
|

VN
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Amnexvu&‘l RE

No. F. §(46)/COT/NFD/08-09/ ) 7.9 8
GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OEFOREST
NORTH FOREST DIVISION, KAMLA NEHRU RIDGE,
DELHI-110007, (Ph.:- 011 - 23853561)
Dated:
Of— "/"‘v?a‘ /(/
to,
- The Assistant Vice-President
Project & Commercial
Young Builders (P) Ltd.
43, Babar Road, Bangali Market,
New Delhi-01.

Sub: Extension for planting of trees-regarding.

Ref: 1. Your application No. YBPL/S}/2012 13/217 dated 22/ 10/2013 received
on22/11/2(013.

2. This office permission order No. F. 8(46)/COT/NFD/ 20@)8 09/1155-57,
dt. 17/12/12. . *

!
|
i
I

In continuation of this office permission ' order no. F

8(46)/ COT/NFD/2008-09/200-20% dt. 25/05/11 and F. No. 8(&6)/COT/ NFD/
2008-09/1155-57dt.17/12/12the period for completing compensatory plantation

of trees is hereby extended for 01 year w.e.f. issue of this office letter.

e

7/ 1( ]ohrl
v Dy. Conservator of Forests
North Forest Divis’;ion/ Tree Ofticer
Copy to:- / £
Sh. Balbir Singh, DRO for information. |

Dy. Conservator of Fores
‘»? North Forest Division/ Tree Officer

C_
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

CASE NO........ ceeene 1 )2 ................................................

IN THE MATTER OF!

.............. P4 S 01 5

ooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo

PROOF OF SERVICE

APPLICANT oy rﬂuy tof —
| P ey
RESPONDENT NO. 1 % g) S
Y . /‘,4// r BB
RESPONDENT NO.2 | %w
M\ \M)\J\J\/\ e
B ul
RESPONDENT NO.3 W D IRV
‘ DA A
RESPONDENT NO.4 : N
(\]vo\%_m‘
RESPONDENT NO.5 =) o)
Q
RESPONDENT NO.6
.|

RESPONDENT NO.7 : \

RESPONDENT NO.8

. 2 N
RESPONDENT NO.9 SQ“ RE \g)w BB

"RESPONDENT NO.10 | | o |
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FORM-1
Ww.rI.t.

AMENDMENT IN EC OF GROUP
HOUSING COMPLEX
At
1 &3 Cavalry Lane & 4, Chhatra Marg at Civil

Lines (Adjoining Vishwa Vidyaldya Metro
Station), Delhi

: . For
M/s. Young Builders (P) Ltd.
~ Schedule: 8 (a)
LC| NABET
Prepared By

GRASS ROOTS RESEARCH & CREATION INDIA (P) LTD.
(Accredited by QCI/NABET: Approved by MoEFCC, Gol, An ISO'9001:2008 Certified
: Co.)
F-374-375, Sector-63, Noida, U.P.
Ph.: 0120- 4044630, Telefax: 0120- 2406519
Email: ela@gre-india,.com, gre.enviro@gmail.com
Website: http.//www.grc-india.com
GRC INDIA TRAINING & ANALYTICAL LABQRATORY
(Acgredited by NABL & Recognized by MOEFCC, Gol)
A unit of GRC IIldla/ -

February 2918
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Amendment in EC of Group Housing Complex

at 1'&3 Cavalry Lane & 4, Chhatra Marg at Civil Lines

PloUSurvey/Khasra No.

1 &3 Cavalry Lane & 4, Chhatra Ma:rg at Civil

} Lines, ‘

(Adjoining Vishwa Vidyalaya Metro Station), Delhi FORM I
FORM- |
(I) Basic Information_
'S.No. [Item ) [ Details |
t " 'Name of the project's | Amendment in EC of Group Housing Complex |
'{i S. No. in the schedule § (a) Building and Construction !
3. Proposed - ) Plot Area = 20,000m’ |
capacity/area/length/ionnage to be | Built Up Area (EC Accorded) =70,265.95m"
handled/command area/lease Built Up Arga (EC Accorded+ Amended Area)
| area/number. of wells to be drilled . =1,17,733.81m’
|4, New/Expansion/Modemization Z Amendment in Environment Clearance |
5. Existing Capacity/Area eic. Built Up Arca 7&265,}951112 as per EC letter |
‘no DPCC/SEAC/SO/SEIAA/I2012 dated |
13" August, 2012. Construction not started |
at site, |
E Category of Project ie. ‘A’ or ‘B" | Category B
7. Y""‘Y“‘D%es it attract the general condition? | No
If yes, please specify. '3
8. Dogs it attract the specific No ﬂ
condition? If yes, please specify. | |
(9. Location ' o |
|
{
]
|

Village | NA

Tehsil | Nosth Delhi :
District North Delhi
State A Delhi |
10. | Nearest railway siation)airport along | Nearest Railway Station: T‘heneanr“est railway }‘
| with distance in kms. station is Old Delhi Railway Station at a i
distance of 4.0 km in SSE. | |
_— Nearest Airport: The nearest airport is [ndira |
\ Gandhi International Alrport, approx. at a
| distance of 19.0 ki in SW dircction. | ?

!L(Sour'ce of information:- Google Image)
1 | Nearest Town,city,Disn‘ia North Delhi “W T“.QA‘ “”"—ﬂ
L Headquarters along with distance in | (Project located fﬁ:’fbéﬂhi) \4\ - J

y—v

MJs. Young Builder‘s (P Ltd.
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Amendment in EC of Group Housing Complex g
at | &3 Cavalry Lane & 4, Chhatra Marg at Civil Lines
(Adjoining Vishwa Vidyalaya Meno Station), Delhi FORM [
e : ~ e
0 Viilage Pqnchavats Zule Parishad.© MCD North Zone Der
% Municipal Comoration, Local body
{ (complete  postal addresses with
| | telephone nos: to be givan) | ‘
f""(?,"”‘ Name of applicant | MUs Young Builders {0) GK T
el I“R“ébmtele;‘“\'dd'ey o 7 A, Sa ndic House, Cernau: unt Cirous, New
| Dethi- 11030
15 | Address for cozrespondc:nc:é‘: ' - S
| Name Mr. Rajiv Ranjar, Sharma
i Designation (Qwner/Partner’CEQ) | Vice President
| Address ‘ 43, Babar Ruad, Benga.t Market, New Deiny
' Pin Code 110001
Teiephone No, Emanl: ragivranjanfiyolnpgaul oy
\ | E-muil Mobiler91-9711733602
it Details of Alernatve Sites Details for e alternative sites are not reguired
| examined, it any. Locatior of these i as the [unc purchased oy Delhi Metro Ran
! sites should be shown on a | Corporation  Limited  for Grmp Housin,
| oposheet, Complex.
rj.? . ;{’):C(hqr\hd r)'0‘ ’“Yﬁw.ww#w* o ""‘:'\TO""W*—W"‘_‘"v'w"'ﬂ“ T
;mq\w’ﬁ.c her separuge appJ nen of ; Nmale - o
‘ interlinked project has been ‘
‘< } s,ub mitted”! ‘\
T10T i yes, date of submission WW“\'OT@BT:E e ’ h
i fh!f'no, reason TNt Apphcz Ssle T T T
’ |
21| Whether the proposal involves No T T
| ‘? approval’ clearance under: if yes, |
| " details of the same and their staty
| 10 he iven.,
' (2)The torest (Conservation) act,
19307
(b: The wildiite ( Proteztion) act.
19727 1
‘ ;
(OThe C R.Z Notirication, 19917
22 | Whether there is.any Cxovc mment | None
: Ordcx/Poluy relevant/relating 1o the | /
! site? ] /
— — A
e
/
M/s, Young Builders (P) Lid. \\(‘ N
R
o R N E—

o
PO
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Amendment in EC of Group Housing Complex
at | &3 Cavalry Lane & 4, Chhatra Marg ar Civil Lines
(Adjoining Vishwa Vidyalaya Metre Station), Delhi

257¢

<6\ |

FORM I

' Demolinon works” 4 Pr(ﬁ:\ ”_?7,;\;“ Land. Demoiior -
‘ | not rcqu
Temporary sites used tor cons;tructsonv“ Yes Al the ¢ ﬂ«':ut '57}:'}7"1:3,
works  or housing  of - consiruction | 5{%%:&\5 of raw motertals will be conling. ;
warkers? | }wi{h;n the projec: site only, Temperirs ‘
| ( T lghour  hutments are proposed. Lo
labours from nearby area will be hore
 Samitanon facilines wili be developed ¢
[ site
_) N Above grounc buildings, structures or - Yes 1 Excavation will be camed oul cor
éurthwo:'ks mcluding finear structures, foundatien of buildings anc basements
ard il or excavations ;Tm excavated  <on wil e wed
| [ backfiliing anc other area deveopmer:
.' J J: actvities o ;
/  Undergzound wosks weluding mining ol No :[_\‘u Laderground werks including winin.
o renneiing? tunpeling is require: P except exeavation of
; \ 6&’1}.
S , — e ey S
.0 Recamation works? L N0 Noreclumation work requi re
SRS Mhddi R PN G S
l 5Drcdgmg‘? i No Wo dredging requirad.
1) [Oftshore structures? T No [Noo CJ"IEFET}EZFTETQ?ZT o
R ‘Production and mvuf‘ucmringl No i No )roduc o1/ ma mtdcwr—w?-;;:;;
DrOCEsses? ‘ invoived as the project is a resiCental
i } | complex.
4 (Facilives for storage of  yocids or?ﬁ Yes | Raw mate be sicred at ae v L
materials? ] | covered area. Ccmcm will pe separai]
, 1‘ stored under cover in beles. Sand will oe
'stacked neath under tarpaubn cover
| Bricks and steel will bcl id In open,
SIS ELalines for treatment on disposal of  Yes Salid Waste: ) T
sohid waste or hgud effluenrs” The solid waste generated trom he

|
| o
: { Consrruction Waste:

| project witl be in the form of) !

' Left over cement and monars, cemer

L concrele alocks, uggregare, sand anc

@ other iorganic material witl e rsh;:

lané reused as granular subbase (O
!

M5 Young Builder

e e e e e e e e e e e

§ (P) Lta,
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at | &3 Cavalry Lane & 4, Chhatra Marg at Civil Lines

(Adjoining Vistwa Vidyalaya Metwro Station), Delli FORM !

l 23 ) Forest land involved (hectares) “No

; - f s e ,_+.V'ﬁ.v..“v_v,, e e e e ey e e e
24 Whetrer therg s any lingation - No

pending against the projectand wor
. o |
land 1in which the project 18 propose |

to be setup?
P/

{a) Name of the Court
(b} Case Na..

|
( (¢ Ordersidirections of the Court, 1t
i |
L ary and 13 velevancs with the 1
[ ‘
oo 4
L project. { o

(1) Activity

1. Construcdon, operation or decommissioniag of the Project tnvolving activns,
which will cause physical changes in the locality (topography, fand usc, changes

in water bodies, ere.)

-

S.No. !'Information/Checklist confirmation

}
i
E “with source of mformat'on data

W Egr_“r P ———— S A S o —————
Amendment in EC of Group Housing Complex g)/

\ \ “Details  thereof (mtl appro\imatc
ch/No;quantxﬂes; frates, wherever possiblen

AN

bore houses, soli testing tor the *Ju;c

L Permanent or fel'rpglﬁax y chawe in land, No | Land has been allotted o o e
use, land cover or topography mcludmg{ nurposes under Master Deve et 7w
! increase in intensity of land use (with: cof New Deihr 2020 The develon w0
respect 10 local land use plan; Cthe project will he i acecrduncy s
| deveiopinant plan of the ¢y and there s
5 10 change mland use
— e e et =t e e e o et e
I Ue rance Of existing land, vepetaron No ¢+ The construchion of prowedt s
{and obutldings? crequire ary clearanoe of envsimy Ll
i i Vegetation & Building
K | Creation of new land uses? I No l Land 225 been  canvarkee o
‘ “deve’opment of residential facltes =
5 per Master Plan of Delhy 2021 w0 there
1. . {Wi‘;l be no creation of eew fand ws

4 H?C‘COHSWCNOH- investgations  2p. Yes | Geotechracal study for ol Basreen 1o

13 Construction works? Yes TAIL Sorstrection actvites hal oo
i ‘ 5 Lo .

1 ' confined within the pro'ec: DrEMATS,
here will oe 20 bt Shanges ooy
he project ho;ndarx /{v,\,m- :

— I - S S A e e

</

>/ N

& !";' I (

Mis. Young Builders (P) Ltd, 7 ’\/ ’ VI

(\\\ k P .;.--:/"’:‘ J

,,,,,, U s \ W YT
g 7
\ \/\3 nj’.\ﬂ
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Amendment in EC of Group Housing Complex

at i &7 Cavalry Lane & 4, Chhawra Marg ar Civil Lines
fAdjoining Vishwa Vidyalaya Metro Station), Delhi

258(

gw%%

f—mg—mmm -

R M

i

Swastes will o trented mside the

disposed throwgh Govt.

. ‘a\tl 0‘

' separate ins The bio

LDy organic wasie

s e g e s

navemen:

Operational Phase:
Total
landscupe

o'd wastes
wastes wall be
Solid wastes generated w

able ‘waste

into brodegrac Lo
foods Qi) wnd o anneoe
fpapers,  Carns, nernoce s

it
JCTi i
e

o
Lo

S

O

metd o

o se ey

Nty

e

plass eic.) components eng colzeed

N ~ SRR I T
md n\,n-h’uvuhbzt

Liquid c¢ffluents:

WSt

.
S AT el S A
SONVeneT N

N
GRS
PR
e e

[ L

M/s. Young Builders (P) Ltd.

degradanty arpanie

N
ST
"\rA
[

anpra ved aey

§ | DUrIng COnSUUCHON paase. svwale
‘! " Che wested and QuEpose mrouln seple
\ tanks with soak piss The wasie suker o
| , Ceperation. phase will e created |
% | Clertiory jeseonoa STP ar 2 Lo
[ i:apa: ty and che teateg sewage o :
K ! | reused forontz: flushing and hort sl
| ' | The sumplus reated warey (77 KLD g
! L ey season and 87 KLD dunng men
; | WALONT WL De JIRIIArges 1o e N
; Dewatered doee sfudne Zonerae
Cthe STP plaptwd! be used v manaie o
| | l *areen bedt developinen:, o
. Lib {Facilities for long term nousin of " No ‘ ocal labourars will ae hared tron et
f operational workers? ~areas during onsiruction phase & e
’ Sl he o oneed 0 Geele powrany
o Cachites for o fongetenn
‘ | aperationzl workers
017 [New road, rall or sea warfic duing:  Noo o The prajest site i located 0 tw NH
: construction or operation’ Onyy antaimal roadst patas w0 o
? \ : developed tor vehieular movenent
I Gansportalion 0! cansiruoion
i durg  construchion phose ahieeas
- i — s -
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Amendment in EC of Group Housing Complex

2581

g%‘i

e e =

at 1 &3 Cavalry Lane & 4, Chhatra Marg at Civil Lines

(Adjoining Vishwa Vidyalapa Metro Station), Delhi

FORM ]

...... e et gt

g e e e e i g e = e

| developed for trafTic circuiaiion (1o avord
i

1 any C\)"]"C‘)UOH} GLT‘nO ape m{luna p

. Lo
o New road, rail, awr warerbome or ctheri No T'T}‘c prOjul site 1810 close rxo.\“y.\;
rznsport infrastructure including new wl ‘ the NH-1. The nearest raiiway sihon o
aliered routes and statons, ports, airports’ Old Delht Ralway Stetion at @ distance
et | of 4.0 km wn SE. Tre nearest aiport o«
J ICI appro&ima'ﬂ al a disiarce of 10
ko SSE directic
19 Closure or diverson of exds {mgr No  Since the e ud,uwm 0 Seenr Rosd
Transport routes or inirastructure leading! (Vv}‘lt.ﬂ has fow trattic deasity, there ol
10 changes i traftic FoveIments! } :,DC no need fol dmrsim Or Ciosure
| | enisting traffic routes,
- - N S B
V20 New or diverted manspussion lines or' No iThe*e will “not ke any  new diverted
pinehines? , | traasrission lines or pipeines arourd the
| - project.
SR !mpoundment, damming, (Ixjv(:)’tmg,{ No No Jmoouwdmui damn ';117 »
reahignment or other changes o) :hc% realignmert or other cnanges o L
hydrology  of watercaurses or aquiters? | nydrology of surface watercourses
| | | proposed.
T2 Sieamcossings! ‘ \ No 1 There are no steams 1o mm’ aeross e
| : i Site.
(I Aostracuon or trensfers of water form Ve *Du'ETTZFEJLTEC[[ phase, 30 N or
L_rouna or surface waters” ! water will be required wineh will ne me:
! ’supplied througn private water tankers, !
\ i During operation phase, water will he
2 g {provided by Delhy Jal Board, Abowt 224
E \ SKLD fresb weter wil he reguaen
\ ,‘ ! ‘ ‘ng operalicr prase o1 the projeat.
23 Chunges in water bodics or the lind’ No i Runoll will increase due 10 1nereused
surtace affecting drainage or run-of}? : : paved surface. However, increesec runo:‘:‘

: ‘ wiil be managec by weilsdesigael

‘ "rainwaer harvesting system ane sionu

x | water management plan

T '“7‘*‘"'“ R Y . , 7 ; T M T ; e
S r\p““ of personnel or materials for - Yes 1 During the constroction phase, coout 13-
Lunstruction, operation oﬂ 200 crucks are esumated por wees
decommissioning” ‘ Adequale parking space witna  the

P L .
projec: site for loading and
- matenals will oe provided.

Adequate park:

ynioaling o

ng space (834 ECSy will

M/s. Young Builders (P) Ltd. T 4
\\.
~
. g N ) . e o _
S
9\'5?) <P
6: \ o
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Amendment in EC of Group Housing Complex
at 1 &3 Cavalry Lane &

4, Chhatra Marg at Civil Lines

| (Adjoining Vishwa Vidyalaya Metro Station), Delh

1
| ]
|
.
| ‘
|
I
i
|
116 Faatines for long term housing of

i operational workers?

7 ‘W)(' of pavement
| Operutlonn% Phase

LAt (et o
AARIES Qendiadid

‘ Total sohid

! Lo
Clandscape wastes will ool oo

Sob dwistes 2

CRErARO WL P e s

e brodepradable fwaste vezotan oy o

ffoods  ete; and non-hiccrgracaniy
ners, cartons,  thermocoll rianes

! (pay

| glass ete.) components ane ollese v
| separate ins, The piodegracabie orsen.

|

Cwastes will betreaed ins

by

and

~disposed through Govt app

side the nromieee

arganic waste converter Reonoan

NON-recycdnie waslen
TIVCT LT

Liquid effluents:

|
During constuction phase, sewaze wil
Che meaten and Caposed mrolnn sop

Panxs Wil S02K pis,

operatic phase wiil be tesed Lot
Dlertiary level oz STPoor ZO0 KD

the treated AR

| capacity anc
reused for torlet lushing and hortcutu e
The surplus weate

SCWALC

’

A ntos [0 ”") Cigeeas s
gwater !, NoJDdu s

o

dry seasen ind ¥

2

T .""'\' RSN
KLD dummg e
Cseason) will e aischarzed et s

Dewaterad dred <Liu<i~;c CCNCTAL

i ‘J 1 0
cthe STP plant will be used 2 muntie o
3grcc belt cevel opment

Clabaurers wil e mre Ny
f .
Careas durng SOnSITICHON phase N e
Pandl e ono oaced 0 svean owm l
Craciiies Dro ong-ternn hous '

WWOTHLCTS

Loperal

New road, rail or sea traffic duringi  No

construction or operation? i
|
|

i
{
|
|
|
1

{: The project s

.)ﬂy intermal z'oads;

o
-

4

Cdevelope for vemcoular

RASHOITALON O I
; : duning
! “ ENEIRRY
; - 7 ! N N
M/s. Young Builders (P) Ltd. N s
A N
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298¢

B e e S S S s e o

1
Amendment in EC of Group Housing Complex
at | &3 Cavalry Lane & 4, Chhatra Marg ar Civil Lines
| (Adjoining Vislwa Vidyalay Metro Station), Delli

B e e e
l L he arovic
1 ‘
| esidents eng conn L.'csal RUUTINUTIN
‘, the prennses
e P SR —— e s - e T e
1200 [Long-term dlsmamlrb ori  No | No Lo.‘g e dismantaag o0
ecominissioning or restoration works? 1dcconnmss:cnin:r O restoralor w ey
| } i Wil beinvolied.
= r e - " S
.27 "Ongo nﬂ Cactivity during No  None

dccom'mssionmﬂ which ¢ould have an

{

:nrpac on ¢ ke environmient’ |

128 [Intlux of “eo*) to an area in cither;  No Local laboress o [ H TR
Iemporan]y or permanenty? emploved QuLriny the constrciim 2
; T A

[n the operation pnase, mosl 00 ¢

cx;)cctcc GooUpdts owarllone e e

| ‘ CRUMTOURING 2IQIS. (1URCC, i TiT U
f fead 04 xj;smm:zwr: RS RNPIEN I
Swithim the ey, Thus, rosign Dot nt o
3 | e ervicated
E cofpeople s envisaged. )
1529 } Introduction o alien speetes? No | The landscaping will be carried out v
i ] 5 s 1 mainly local species of fora that are we
‘ | | suited 1o the local conditions.
| .30 ; Loss of native s{)ecics or gcnctvic:r " No  There will be no siélz':zr‘z;anf RNCRIE
: civersity? 4 natve species 07 genel] o
3 Anv other actions? T Ng \o %D“.‘cm: o

2. Use of Natural resources for construction or opcration of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in shert
supply):

— e - e e e ey

s | | Deails thereol (with approsiniac
o Information/checklist confirmation | Yes/No | qu: rates,  wherever possiblel
No, T ormation/checklist confirmation | Yes/No | quantities'rates,  wherever  possible
L E o f ___ | with source of in fo‘”r_mion daty
21 land  especially  undeveloped  or. No The vesidental project 15 o5 ner g
| agriculiural land (ha) J designate¢  lancuse  Tunoor Aase
| i . 1 ~e
: ] o ﬂLDcvcloLm tPlan ot Dell 2020
7 Ny I \’ vt)‘ﬁ-"—t v o -' '. Y—‘“~ e T T e e T ¥y e ey T ¥ WY s "v'~k~'~ R
P22 Water (expected source & competingl  Yes - Dunng constuction pnase. S
? | users) unit: KLD - | Cwater wol b gequirec Wl an
| wupphm o ug}‘. PIIVEIE WA aneT
! |  During operation pnase, waler ati ¢
: Cprovided by Delly Jal Boare abour 28
| , PN . ,
‘ ; KLD ot flesh water wil e reoures
b ,;,_-, s "_“i\:‘_:;ill,;(ﬂ‘,‘cr:ili'ni“" RYS , i
M/s. Young Builders (P) Ltd. o\
(RSN
/U \
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Amendment in EC of GroupHousing Complex
at 1 &3 Cavalry Lane & 4, Chihatra Murg at Civil Lines

(Adjoining Vishwa Vidyalaya Metro Station), Delhi FORA
-3 Minerals {MT) " Yes | Minerals such as sand and ag,”fu e il
' i
| ' | be required during the construction phase,
T J/”‘ - - : + RS anetiatead ot Ay Saeted
s Losirction aterial - stone, aggregaies, . Yes [ All materl als for construction will b
! J i
end \e\pmed source - MT) e  arranged through seiect suppliers.

A 1 Io'm s and tinher (source — MT) . VYes ) Al material forests and tmber will ne
‘ : tprovided 2y sciected supphers Howener

steel frames e:c shall be used o mimm.re

| ‘ ] the use of nmber,

g

¢ Th ' . o y ’ \ - A ) . !
240 UEnergy ncluding electicity and fuest Yes | The rotal demand load s estumuted
[source, competing users) Uit fuel (MT), 2308 KW, Power will be >Jp0u€d D\?

ceneryy (MW g North Bethi Power Limueg (NDPL
' Power backup for the Greup fQLn..

cumber o G
500 kVA e
1

DC Sers i

Complex will be l}“.xoulgi 3
| ' sets of total capacity of 4
‘* 31500 kVA eachi. Out o
| Cwill remain or: stan standby mode,

y D e et e Y
i

-7 Any  otrer  natural  resources  {use’  No kN”»IAppluabe

appropriate-standard units)

3. Use, storage, transport; handling or production of substances or materials, which could
be harmtul to humap health or the environment or raise concerns about actual or perceived

risks to human hm!rh

| | Details  thereof (with approximate
S Noo Information/Checklist confirmation © Yes'No | quantities/rates, wherever  possible)

!

; . with source of information data

3 Use of substances or matenals, whic Pr Yes TDicse] tor DG sets will be stored i
are hazardous (as per MSTHC rules) J | drums 1n earmarked locations. I shail
puman health or the environment { loxa | ~also be hard:ed as per The Mantfacture,
“una, and waler suppucs). | Storage  an¢ [mpot of  Hazarcous

‘ | Chemical Rules, 1689 and Matenal
“ (Sai‘ely Data Sheet Used o1l of DC seis
\

cwill be given 10 awthorized dealers
11 | approved by CPCB/MUEF o Hazardous
f . l | Waste Handling, |

32 Changes n occurrence of disease orl  No | Suitsble drainage onc waste management
afect discuse vectors (elp. mset or jmcasurc:; {with  frequent sprav ot
W, 2ter DOMme Ciseases) ? wmsectcides ete. il be adopted in b

| the construction and operational phase
| , , S
‘ ./ such that there wil be no stagnation of
; . | - water or accumulation of waste. This will
e . S___,_.“,/\J, / L ' v b L
N X“/ —
N .

M's. Young Builders (P) Ltd. i: \ ’ 5
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Amendment in EC of Group Housing Complex

258E

b e —

: at 1 &3 Cavalry Lane & 4, Chhatra Marg at Civil Lines ‘ %/
(Adjoining Vishwa Vidyalaya Metro Station), Delli FORM %
| ﬁ SR
f I Ceffectively restrict the FEprOC
i growth o d,:ccam VeCtors. ‘
33 T’r’\ffCC[ the weliare of people eg by Yes ' Sogio-ecanamic st m&Tjuf@;fﬁ*‘.;—"

| changing living conditions?

SImorove Jue 0 InaRased e il

coprorturities provided by v prowed

1

This wil Tead o hetter quant o

will also set @ suncdarg Tor aion
d \dop enssn he aree,

e e

<

j i
/

ok rien(s, chiidren, the eiderlv e

()
N
e

|Vulneranle gro oups of people who coula
:ct e.g. hosptal

|
i
i
|
'

|
}
!

No

of s Lype are

¢ not exnecied

3.5 Any other causes

No

TT\'OL Appircabie

DU

4. Production of solid

(MT/month)

‘,.__..,ﬁ,.j“_; iy g e e e g oy v Y e

Yes/No

wastes during construction or operation or

B b S

decommissioning

N et e e —— —

i Details  thereof (with .\ppru\n Nt
quantitiesirates, whergver  possibic,
it source of information daty

i .
S. No, [ Information/Checklist cor firmation
: L . .
=N Spotl, overburdén or mine wastes

Y Y e

No such speil, overburden or mune v isios

g e =

’domes 00T

;
|
|
| will be ge npr;tcgm
k o

4.2 Municipal waste (domestic and m‘ Yes | The totai manic §
commercial - wastes) 1 waste to be generatec 3 appiow -0 Vi
| | | kgreay, e
| | Bicdegradabic S04 ke ‘
E | waste vegetabios u \
‘ N Y B
? | Non- 252 kglday Papes,
| | ibiodegradab e iva ISHN uwcz'::*;\:o?.
j waste olasxm Dillas
R L AL Sk
hertwaste N4 k2 das
; iTom . ih% ) }\g‘cdl I
| ~ | |
43 }Hazardous wastes (as ‘)LTQﬁ&‘d}d(‘LS  Yes 'ﬁ—cg};zawlﬂdwm"\?ﬁ:ﬁ;cvrwﬁftrv:
WaseManaLemc; Rules! : [waﬂte in the pmr*t »\'” be used o
5 ! rom DG sets. which is ME! asitied as o ‘
| The Hazardols Waste C;‘:::.vicz';' . |
g oer Tae Hazargous Wastes rVang e e
L ! | & i‘lq{,i ) rg&&,ﬁ;.ﬂvwrw S
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Amendment in EC of Group Housing Complex

ar 1 &3 Cavalry Lane & 4, Chhatra Marg ut Civil Lines \
(Adjoining Vishwa Vidyalaya Metro Station), Dethi FORM I /]

Lscd cil from DG sets will be stored ir
1 HDPE drums in isolated covered faciliny
This used oib will he s0i¢ 10 acthonvel
recyclers. Sultable care wil be taken o

that spulls/leaks of use¢ wil from storaae

|
" 'S awxded
A4 [Other industrial process wastes - No ;Noz pplicable ‘
S -
.5 'Surplus product 7) No | Not applicable
!

¢6  'Sewage sludge or other sludge irom,
wHluen: treatment

Yes PO kgda) of S.udge generaie § frans i

STP plant will be dried and Later wil b
used¢ as manure lor  green ocll
‘ f develcoment, L
L T—Construcxion or demolition wastes - Yes ) The - construction waste will consist o
; Cexeess earth cnd constuction debris
along with cement nags. steel in 2iis an
plieces, nsulating  and peckaning

materiils e1c.

Recyelable waste cunsiruction matenals
| wiil be so.d w0 recvalers, Un san.e ond
; excess  constnction  debrns win o be
? - disposed at designated places in tune witr
the local norms.

S SABLLALLIN - .
SR }'{edu'\daw machinery or c.qmp'rm | No Redundant  machinery  wili not be
}
‘ i | generate d.
4 T . ! ‘ : - o
<9 {Comamunated soils or otner materials — + No Contdwnateo b«)l S other matenzis v

i mt b¢ generated

— | . S —

410 Agricdltural wastes " Yes | Landscape wastes of 907 kgcay .0 oe
| . ;

. ! generated.

<. 1 Ohersolid wastes No_ | NotAnplicable ‘

5. Release of pollutauts or any hazardous, toxic or noxious substances to air (Kg hrj,

g e S —— S O — v — -~ - - —

| Details thereol (with approximate

S.No. Unformation/Checklist confirmation . Yes/No Iquanti{i.es, 'rates, wherever possible)
o o | with source of information data

5 N\hém ssigns from combustion m‘ossiii Yes 1'7"}:6?;«5,5? d&:ﬁf&?;?ﬁt?%ﬁ

uels trom stanonary or mobite sources Calr pollution sources excep: operation of

f o DG osets during power  aiure

e ‘\CthL.[ax traffic.

5.2 Emissions rom production processes  + No Mo produclion  processes  imvubeq

] | , . Hence, there will be no such emission
T T : ; 7 " = e =
33 Emissions from materials handling:  Yes | Small quantites of fugmve eIMISSIOns arc
_ ancluding  siorage or ranspont | mvxsai,jd duri iy transport and hand.ng
M's. Young Buitders (P) Lid. ! ¢

W\ \\ v Ci?{
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: Amendment in EC of Group Housing Complex

(Adjoining Vishwa Vidyalaya Metro Stavion), Delli

P—-——-——-—-—_—-—-————————-———-f

| at | &3 Cavalry Lane & 4, Chhaara Marg ar Civil Lines c.ﬁ)

2581

W

FORM |

— - e e . o 2 e e . o e o . = e i

ol construction maleras S\;;h CImienn

Dwill be temporary and controned oL

* ppeﬂ air - (e.g. slash materials,
corstruction debris) -

luse of spnekling and ot shic
Cechniques  lke cavenng o N
SR . - | 'ﬂatsueL_,W,_,W_w,_,ﬁ_,..,w,,,
5.4 Smissions from constrachicn activie l”\’ Yes | This will e restroted wo the vt
. Tuf’ldl%mam and d equt r@u‘mi_ ﬁ ’ | shas -37(‘3‘;'“' SLTLChon s
3.5 Dust or odours from  handling of ' Yes 1 Dust s cnncine K
materials ineluding construction | “unloadir‘.g ol conmstrecton
materials, sewage and waste 5 | excavation o upper earth surls
, | Vwill howaver be temporary i o
‘ bwhich will be controlied wj, DIV LI
| ' WALE SPHINKILIS. | aTpak [ Zover
f;’)‘.'m’idcd or stored loose N
reduce the dust emussion. here s
| source of odors in the proposed prove
e T e P SR O N e ATOAOS DI
5.6 iEmissions from incineration of wasle No [ Noincineration ¢ 0' WANCS I8 DICD0ES
57 mess]gnvsfro'm bu m‘x@"or waste in, No Open Burning of bomassiotier miier .

uhiied on site

|
?'/\’f”?}& ¢

Rt S
| Emissions from any J other sou-ces

|
i
i

T

i

5. No. I pformation/Checklist confirmation - Yes/No

e e e g e e

|

e e e e e e
?

Not Applic

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Uctans thereof  (with .1;),>m\ Hrate
quantities’ rates, wierever
with source of information datu

I)U\\Ix)ik‘)

|
i - T . Al . M i
6.1 From operation ol cquipment ¢, Yes
| , .
cengines, ventlation plang, erushers
J ;
! |
!
{ )
| |
i : , }
o T ‘
' ; |
« ;
| ,‘ |
; ! 1
\ t e
s
1
0.2 Fromandustnial or similer processes No

|

Ointhe preget

Las per B (P) AC

Noise bOL o WT"V \K':Tw JSIIEEY
wilf e crem DG osets (whicr il peoo
operation only dunng power faiure: and
punips & meiers. Al the maching wil
be of nighest standard ot repuied wane o
will comply with standard o e D

20m
erclosyre 10

wil be nrovided wiihoouooa.
Jave minmen 2 dn
msertion oss or for meeting the
noise standard whichever Is on hizaer sic
GSR 37, (20 ana
amendrents, Theretore, a0
‘n"pact dae o operauon o

tieipated

e ‘.,P,,J,,.‘-ﬂw R

Nomaustnal processes wil, br a0l

AN

e e e gt e e o 3 e v

M/s. Young Builders (P) Lid.
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Amendment in EC of Group Housing Complex
at | &3 Cavalry Lane & 4, Chiwatra Marg at Civil Lines
(Adjoining Vishwa Vidyglaya Metro Station), Delhi

FORM I

62 mer constraction or demo1ion Yes J Due 10 vd‘r:ou} SONslruction Acls 1o
\ | | there Wil e shor-lemm noise Jnpads
i | I the rmmadia'e viomity of the ;\"'Mc;' IR
‘  The construction activities w dlineciaac v
L f following nose generating activies,
- “ o Concreting, muxing & aperation o
| 3 i DG sets
i L. Constmuion plart and neavy venioi
S S B
b5 From dlasting or pxltf No No bas ting or mechanizec piling will e
- ‘ [ \ dore. R . I
R ﬁlﬁme construction Ot cpcrz?ﬁgnaiv‘i Yes { Some noise will be generated o
trotfic ’1 vehicular movement in the comstruction
% ;and operational phase nut that wil oo
11 t(cmpora:’y ard mitgated with green oer
. L “and PUC vu\c‘x:wﬂ be onlv operated,
06 Frem ight iny or cooling systems. TN NG Shamhicat nwise [*r;“ﬁ AN
) L R | from n tightiog o eooling svstems,
6.7 From any other sources | No  !Notapplh lcable
7. Risks of contamination ot land or water {rom releases of pollutants into the ground or
into sewers, surface waters, grcundwater, coastal waters or the sea:
1 | 3 ‘Details thereol (with approuma;c
- S.No. | Information/Checklist confirmation {. YesiNo 1 quantities rates, wherever possible]
- {,_,_ S | with source of information data
ST ““um{ handling, storage, use o spillage ot\‘ N_(; ‘Thc used WL fror from DG sels wil, ae
nazardous materials ’ ccarefully - stored in ADPE drums
“ | iml el sterage. and penocically soll
} | Cauthorzed recvelers. Al precauson:
\ k Cwll e wker 10 avoid spiicge Do
}: | ; ;s:orag;e as per The Hazardous Wastes
o N 1 | (Management & Handling) Rui ?LLQE?-
72 }Hom discharge ol sewade or otner!  No | There will be no dis charge of untresied
eifuents 1o water o the and (‘cxpccwd‘) Lsewage on land or Into water Rolies
mode and place of Dischargs) : | Adequate treatment of sewage Wil ne
5 ! pearried outoinoa ST? of capaciy 200
: } ‘ KLD. proposed within the projeu
| | - premuses, Treated sewage will be re-Lse
| -for flushing & landscaping 2nd e
\ Csuplus weated water (77 KLD dunng
0 B 1 cry seaser anc 87 KLL during monsoor
, \\l\\ \/// < { season) wili be d's:hargcd o the sewa
| A / External factlny wili he orovices
~ ~— —~ —"Z‘:"*/‘w M =y vv“r"*""w"""*vr'*“'“""—m e
Mrs. Young Builders (P) Ltd 2
__ ) o — SO” S——
v C A
!S‘?ﬁc“ Sy

L
9
P
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Luman health or the environment

e L 1 __] B e g S e "
| .
J Amendment in EC of Group Housing Complex
| ar 1 &3 Cavalry Lane & 4, Chhara Marg ar Civil Lines
| (Adjoining Vishwa Vidyaluya Metro Station), Delhi FORM !
|
| ; disehiarge the wxass Rated e o o
; ’ , The Wy (Prevennon ans
\ | | Polition) Ao, 197A,
7‘3 \Bv deO\l on of o | tants emiied fo au\ No X The DG Sets will be provicel v
f t0 the land or into wazer i stacks ol adeguate hugnn o menog
‘ i
i } dispersion will be achieved wnd ool
;; ! 5(‘ gpostion ar podutants mowm o
| | | PLoncenuaiony al any sindic oy ‘
onsiad e - e ' Y';'v\"—vﬁ"'r'vﬂ-“v"‘-ws'—\ﬁ'-“—v<vv~"lﬂv“>~‘v-f ey T e
|74 Fromany other sources v Noo | Novpricabie
T AT U A R A et R e AR A o
5 ls there a sk of long term build wp ort Noo 1y NotAnpiizabne
poliotants in the environment from these. |
sourges? B N L
8. Risk of accidents during construction or operation of the Project, which could affect

i cloudburst f‘[c) |

e e T e g Y e ey o et~

| gh"“ : ) o ; " Dertails thereof 7»»;’[? dpp!‘@\izfl‘dh‘
‘ S, No.* | Information/Checklist conflrmation 1 Yes/No | quantities'rates, wherever possibles
| ‘ “with seurce of information dat
\ “ & 1
| !
: ? ' From explosions. spiilages, fires, eic| L Vs ETU deal with any foe reates sol dent
P from storage, handling, Jse or pmducuonf [fire fightrg fashey of singe bance
o - of hazardous substances \ | bydrant valve, cong hese e
‘2 | f “, poMable Cire exbinsuisie C
. ) | provided ]
| | 8.2 Fromany other causes 1\ No | NotApplicatie
1 V8.3 "Could the projeet be affected by na: \uall No | The noojeet falls wnder Seismie veti
. ‘ disasters causing eavironmental damdae! ;iZone IV indicaing high damuge @oss
é e ﬂof)ds earnquikes, 1<ndsum,‘ zong. The culdings will n¢ aus. 2ol o
ediThuahe resIsiant and oo e

&1‘1

qyﬁt“( bvppv:; G0Ny,

9. Factors which should Le considered (such as consequentinl development) which couid
‘. fead to environmental effects or the potential for cumulative impacts with other existing
5 or planned activities in the locality
|
| j “ Details thereo! (mth Appmx.mdu
IS, N, }Information/Checklistconﬁrmation | Yes/No | quantities/rares, wherever possibiel
o : Lo, R .
| f ! | with source of information duta
! | 1 s oY { e £ N ) ‘W_ ‘o LA " -T",';A ‘:7”1 17 "'"”"‘" '
o 9. i ._re.fa‘d' 10 dw‘elopmml ot supporting. | Yes  APPrOprILe anlusicine 5
| Puthites,  anallary development  ord CpOWLT Supply, hasie mans
J j : ‘
1 - development i Pwasle  waler freaunen:
" 3 sumulated by the project which could) ‘de‘ loped  within the nrojest s
__have impact on the envizonment e.g.: l \ Deve opment of the ared » o re oy v
|
Mis. Young Builders (P) Ltd. % !
- ﬁQ\?/" )
B I JEN. N B
j YJ \\\ ‘ - // C
L& G
|
{
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Amendment in EC of Group Howsing Complex / '
at | &3 Covalry Lune & 4, Chhatre Marg at Civil Lines

(Adjoining Vishwa Vidyalaya Metro Station), Delhi FORM !
S I e e e e
v oSupporting mfrastructure (reads. powcr[ che approved Masiers Development
| supply, waste or wuaste weier teatment, ’ Plan of Delh: 2021
e | \ |
o o
K Housing develonment ~ Yes | -ousing GoVCIOPIMCTT Wil 1are piauy
|+ Exvective industries ~ No | hot Apnlicadle
o Supply idustries No ??\m apnlicanle
‘ : ‘ l
1 : i
o Othe | No hotAppleaoke
90 [ Lead 1o after-use of the sie, which could!  No | Not Anticipatec
| have ar impac: on the environment | : } o
bR " Serapreceden: for later developments " Yes i"ﬁ"hc praject  will  provice  voud
| | Cinfrastructure end better Life style and
Cobwilloset an exampe  for o awr
o 3 cevelopments in the aress,
54 Have cumulalive effects duz to proximity;  No . ~ot .Q\ppli:ablvcﬁﬁw o 1
‘ 10 other existing or planned projects with | '
B Cosimilar effects 7 ] - o
(II)  Environmental Sensitivity
T ! T m T Name/ _ﬁTAerial‘ziisiam:e (within 13 k)
S.No.  Areas Identity ' Proposed  project  location
| % ]f boundary
E ;YArea:prm'ec{edw under nternaonal i Parliament House | Apprg,\' §5Km Soun
| conventions, national or io:alj" l
"lewislation for thelr ecological. | Rashtrapati Bhavan CApprox. 9.0 Km SSW
Clandscape, culwral or other refated i
| value , ; Red Fort Approx. 5.0 Km SE
India Gate % Approx. 9.0 Km SSE
| |
| . JamaMasjid | Approx. 5.0 K SSE
| | ,
l - Supreme Court  Approx. 8.3 X SSE
| | ‘ | .
i 1 Safdarjung Tomb | Approx. 1} S Km Sout.
o ' ; Raj Ghat CAppro«. 7.0 <m SE
2 Aress which are umporiar orTWarer Sources T
sensitive for ecological reasens - B :
CWetlands,  watercourses or other Yamuna River Approx. 1.5 Xom East
o+ waler bodies, coustal one,
M/s. Young Builders {P) Ltd. 14

Noo __ o
N
N ‘0?5‘
N < C / -
\ /
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Amendment in EC of Group Housing Complex
at 1 &3 Cavalry Lane & 4, Clihatra Marg at Civil Lines

(Adjoining Vishwa Vidyalaya Metro Station), Delhi FORM |
o biospheres, moLntans, [07esis ntwfjajﬁa_f:xr h Drain | Approx. SKn
| | |
: | Bhalswa Lake ! Approx o 3 Ko N
| | 1 |
‘ | ' Northern Ridge  Appros. v.s Ko Eos
‘  Reserve Forest
J ' Central Ridge Anpros. 5 K SN
] _ Reserved Forest |
-3 * Arcas used oy ‘protected; \mportant, Yamuna 2 7p'wx SURm N
| Cor sensitive  species of flora or)  Blodiversity Park |
| (fauna  for  breeding,  nesting, !
[ foraging, resting, Jver wimermg,j "
‘ _migration 1
4 [ Inland, coastal marine o] None r
_underground waters ; o e
.3 ﬁg SIatc,T\a ona] boun(‘awe» " State Boundary-' Approx. 6.3 N N
‘ ‘ 4 - Uttar Pradesh
ey M e S e A e rn i i e S S e AP
) | Roytes or facilities used by the NH-1 Approx. 35m Narts
1 public for access to recreation or
3 other tounst, pilgnim arees ~ Old Delbi Railway | Approx. 4.6 K 55T
| Station ‘
: IGLAirport Approx. 19.0 Kin S'
.7 Defense mnstallatons | Delhi Cantt, | Approx. 12.0 Km SSW
7 8 Denselv poputated or buil-up area i Kamla Nagar 1 Appr rox. S Km S
; /
f ‘ ?
! |
|
I | N
b9 ., Argas occupted by senstive man- g Sant Parmanad | Approx 20 Ko st
f made land uses (hospitals, ; Hospital ,
[ 3 schools,  places of  worship, 1\
{ f communlty faciives, ] North DMC Medical | Appyes. 2.0 K sours

; i
! )

College & Hindu |
Rao Hospital

Mablavir Senior
Model Schoal

e

APPIoxX.

Arya Samaj Mandir | APRIon.

i

SR S W

LK SE

e | _ e
Mss. Young Builders (P) Ltd L5
[ e ,,__v,,_‘,,,,;_ {, —
/7& 'C‘('\ A"
O“\V;‘ 15"11/,,.71‘
Y.
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Amendment in EC of Group Housing Complex
it ] &3 Cavalry Lane & 4, Chhatra Merg at Civil Lines
(Adjoining Vishwa Vidyalaya Metro Station), Delii FORM !
Post Office Dethi | App-ox. 5.5 Km S8t
University |
Axis Bank )' Approx. .S Kon LEast
| |
YT T T T . T A bl T I T s T T T e e
(o Areas containing lmoond . 130 Tourism *
~quality or scarce resources, : |
(wround water resowrees, surfuce’ Parliament House S Approx. .5 Xm. South
Cresources,  forestry,  agriguliure | !
Cfisheries, wourism, minerals) | Rashtrapati Bhavan ] Approx. ¥.0 Xm, SSW
f
|
I - ~
Red Fort l Anprox. 2.0 Km SE
: . (N o
g 4 India Gate PApprox. v 0 xm SSE
| ‘1 “
| | JumaMasjid | Approx. 3.0 Km SSE
| | :
| ] Supreme Court | Approx. 3.5 Km SSE
: % Safdarjung Tomb | Approx. 11.5 &m South
r |
: | | ‘
| | Raj Ghat | Approx. 7.0 Kra SE
i ! l
| Forest
P {
; |
i Northern Ridge ‘ Approx. 1.5 K Bast
 Reserve Forest
I
Central Ridge @ Apprex. 5.0 Kyn S8W
o , Reserved Forest | N B
117 Areas already subjected 1o pollut on: "None e
tor envijonmenal damage. (¢ 03¢ | i
i R s . . L |
Lwhere existing legel envhonpientu! |
Cstandards  are c'xcecu'ed) |
S _ S S S S
12 Areas susceptible to natural hazard Ea rrhqual\es " The site falls under the zone [
cwaich could  cause the project to, as per the Seismic Zone Map of
Cpresent  environmental  problems India and is thus prone 10 high,
<(U://'///qu(.f/\’asx ‘ seby dence, }dama; rSK zone. AL‘VLL” ‘
f/mu/,\/fc/c.\, CrONion /','7()()(j1‘1g 2 Cmeasures will be wken ¢ur 0l
Lextreme or adverse dimaicy " the construztion of the projed:
:/4}//”/'/:/// ) ’ i
Mis, Young Builders (P) Ltd. 16
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va:mmmw—v = - ~
| Group Housing Project

1&3 Cavalry Lane & 4, Chhatra Marp at Civil Lines
(Adjoining Vishwa Vidyalaya Metro Station), Dellii FORM I

“Thereby undentcking that the data and information given in the epplication and enclosures are true
to the dest of my knowledge and belief and [ am awarz that if any part of the data anc inf oma’
subimitted is found to be fa[s; or misleading at any stage, the pro ect w il be rejected anc cje::u‘\cg
give, ifany (o the project will be our risk and cost.

" Date: 26.01.2013 ,;i;‘ﬁ_’TE‘s"};‘g_‘

Plage: New Delhi rd O

. o
TV e ,

W N

¢ o
v ‘ R
FERNE i 2
! o
i

NS -
Lr W\[A’ 7;//
S.gn‘mur': ofthe Anpicart
Raw Ranian Sharma
Vice President - Pigpucs
3, Babar Rcad
\t.w Deihi- 110 CO
(Project P'ropenent/ .\who'ua &

NOTL:
The Projects lnvalving clearance under Coastal Regulaticn Zone Notitication, 1997 shad,
submit with the zpplication a C.R.Z map duly demarcated by one of the authorized ages 1:;,
snowing the project ectivities, w.r.t. C.R.Z. and the reconmendetions of e stale Coust
Zone management Authority. Simultaneous action shall 2,30 e taken W ¢otim e ricu e
clestance under tag provisions orthe C.R.Z Notification, 199! forths actyites 2 20 il
in the CRZ.

2. The projects 1o be ingated within 10 km of tie Mational Paixs, Seactueries, 3.0y
Reserves, Migratory Corridors of Wild Animals, the projec: proponent shall submit the min
duly authenticated by Chief Wildlife Warden showmg‘thc‘s: featuies vis-a-v.s the oo,
location and the reco mmendations or comments af the Chie” Wiidiife Wardern (niee . ”

3, Al corrcspcndcncc with the Ministy of Environment & Forests insluding sudmission o
epplication for TOR/ Environmental Clearance, subsequent ciasifications, as may be recued
from time 1o time, paticipation in the EAC Mecting on behalf of the project proponent :nak
be made by the authorized signatory only. The authorized signatory shouid also submiz a
documert in suppoit ol his claim of being an authorized signatory for the specifis pioiec”

MJs Young Bu_i'lders (P) Ltz
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M Gmail ENVIRO LEGAL DEFENCE FIRM <eldflegal@gmail.com>

SERVICE IN DELHI UNIVERSITY APPEAL 112 OF 2018

1 message

ELDF <eldflegal@gmail.com> Fri, Jan 15, 2021 at 7:57 PM
To: sakshilawyerchamber@gmail.com, kushsharma84@gmail.com, Rao Adn <adnrao@adnrao.com>,
pujakalra@gmail.com, PUJA KALRA <pujakalra09@gmail.com>, sanjeev@ralli.in, Ardhendumauli Prasad
<mail@ardhendumauli.com>, rohan.talwar@aglaw.in, mahesh@aglaw.in, anirudh.bhatia@aglaw.in

Cc: Saumitra Jaiswal <SAUMITRA@eldfindia.com>, salik shafique <salik@eldfindia.com>, "Cc: Sanjay
Upadhyay" <sanjay@eldfindia.com>

Bcc: Admin <admin@eldfindia.com>

Dear Sir/Madam,

Please find the attached copy of the Written Submission/Objections on behalf of the Appellant
represented by Adv. Sanjay Upadhyay.

B 2021.01.15 - Written Submission-Objections on b...

Samitra Jaiswal

Advocate

Enviro Legal Defence Firm
29, Presidential Estate
LGF, Nizamuddin East
New Delhi — 110013

Ph.No. 011-40573181


https://drive.google.com/file/d/1CvDx18QphVH3N49jYlxRiVYbqdkcAhUV/view?usp=drive_web
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